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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE COUNCIL OF THE GOVERNOR GENERAL OF INDIA
ASSEMBLED FOR THE PURPOSE OF MAKING LAWS AND REGU-
LATIONS UNDER THE PROVISIONS OF THE INDIAN OOUNCILS
ACTS, 1861 to 1909 (24 & 25 Viot,, c. 87, 55 & 56 Viot,, o. 14,

AND 9 Edw. VII, c.4). *

The Council met at the Council Chamber, Imyperial Secretariat, Delhi, on
Tr.day, the 7th March, 1913.

PRESENT :

The Hon’ble 8ir Guy FLERTWOOD WILSON, G.C.ILE, K.C.B, K.C2.G., Vice-
President, presiding,

and '6-1» Members, of whom 57 were Additional Members.

QUESTIONS AND ANSWERS.
The Hon’ble Sir Charles Armstrong asked :—

“ Will the Government be pleased to stute—

(¢) the quantity and cost of silver purchased for coinage actually coined
during the year ending 81st December last ?

(6) the number of rupees into which such silver was coined ?

(¢) the amount 6f profit on such coinage ?

(d) whether such profit has been paid over to the Gold Standard Reserve
in gold or how ¥

(e) whether the money for the purchase of the silver coined was provided
from the proceeds of sales of Council bills or transfers drawn
against the paper currency reserves ?

(f) if the reply to (e) is in the affirmative, will Government be pleased to
issue a statement showing tho amounts of bills or transfers so
drawn and the rate of exchange at which they were sold ?”

The Hon’ble Mr. Gillan replied :—
* (e¢) The quantity and cost of silver purchased for coinage during the
year ending the 81st December last were as follows : —
Quantity—136,405,000 tolas or 561,152,000 oz. of silver of Indian
standard.
Value—£6,061,100.
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.Of this, 11,000,000 tolas or 4,125,000 oz of silver valued at £300,000
was in transit on the 81st December, 1912, and an equal quantity valued at the
sume price was received in India towavds the closo of the year and was t{aken
up for coinage in January.

() The quantity of silver taken up for coinage during the year was there-
fore 114,405,000 tolas, value £5,061,100. Ten crores of rupees were coined
and issued from the mints and the balance of 14,405,000 tolas were in process
of coinage on the 31st Decombor.,

(¢) The pofit on the above coinage amounted approximately to 851 lakhs
of rupees. P

(d) Three hundred and ten lakhs of 1upees, the amount required to bring
the silver Eoriiou of the Gold Standard Reserve to the standard figme of

G crores, have Dbeen paid to the 1eserve o silver and the balauce of profits in
gold. '

(¢) and (f). ' The money required for the purchase of silver was ]l)]z:ovi(led
from the cash balances of “the Sccretary of State for India into which the
proceeds of Council Bills are paid. No sales can be earmarked as for this

- purpose.”

The Hon’bie Sir Charles Armstrong asked : —
“ Arising from these answers I should like to ask why it was necessary to

coin into rupees the profit ou silver tradbactions.”

G dem b

The Hon’ble Mr. Gillan replied :—
“Will the Hon’ble Member give notice of the question.”

The Hon'ble Rai Sri Ram Bahadur asked :—
# Will the Goyernment be pleasedl to state :—
(1) What was the number of miles of railway extension, in the decade

ending 1912, on each of the three State Railways, viz, North-
.~ Western, Oudh and Rohilkhand and Eastern Bengal.

(2) What was the number of—
(a) Passenger carriages, and
(6) Goods wagons

existing, atthe commencement of the decade, on each of the
said lines.

(3) How many new
(a) Passenger carriages, and
(6) Goods wagons

- have heen added to the rolling stock of each of the said three
lines during the last decade. ™

The Hon’ble Sir T. R. Wynne replied :—

"+ As the answer involves a large number of figures, with your permission,
8ir, I beg to lay the figures on the table.

“The total number of miles opened for traffio on the three State-worked
railways during the decade ending 31st December 1912 was as follows : —

Railways. 5 6 I| 383" : 2 g Total.
North Wostern . . . . A R T 125 1,185
Oudh aod Rohilkhand . L. LU 488 48;
Eustern Bengal . e e e . 110 ! 279 489
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Harcourt Butler.)

2. The number of coaching and goods vehicles on each of the above lines
ac the commencement of the deeade, i.e, on the l1st January 1918, was as
follows :—

No. or ('oacHING VEIICLES. No. or (looDs VERICLES.
R"\ilw.[l_fl. e ; i O il ————
g 833" | 29" | Total. oo 8y I' 26" | Total
North-Western . .| 290 21 2,871 11,477 : 1156 | 11,502
Oudh ond Rohilkhand . . 815 815 } 473 , 4,98
Enstern Bangal ., oud o7 63| 1,395 | 2,876 =019 1 260 | 6,003

3. Tho number of coaching and goods vehicles added to each of the afore-
said railways during the decade ended 31st December 1012 was as follows :—

No, oF COACHING VERICLES. No. oF (oops VE) 'CLES.

Railways — s —_ :
go | s | 26" | Total 56" j 88)*  9C° | Total.
North-Western . . . 260 16w | asse " 11,801 ’ w628 10887
Oudh and Rohilkhand . .| 107] .. .. ;107 1,872 SRR B ¥ 7
Eastern Bengal . . . W] 106 ’ —7t| eae 951 1,70 —g76t| 4,12

® All bogie vehicles.
t The dscrease is das to the conversion of the Cooch Behar railway from 2'6” to 883" gauge.

The Hon’ble Maharaja Ranajit S8inha asked :—

¢ Is the Government aware that a Conference was convened by His Excel-
lency the Governor of Fort William in Bengal at Darjeeling in Ooctober last
regarding thesupply of pure drinking-water in rural areas ? Will the Govern-
ment be pleased to state if it proposes to make a special grant to the local
Government for the purpose " ?

The Hon’ble Sir Harcourt Butler replied :—

“The Government of India are aware of the Conference mentioned by the
Hon'ble Member. As already announced it has been decided to make over
to the Distriot Boards in Beugal the whole of the proceeds of the road and

ublic works cesses. The additional income which will thus accrue to the
goa.rds amounts to Rs. 24,93,000 net per annum. The Government of India
are not in a position to make a special grant for the purpose in addition.”

The Hon'ble Maharaja Ranajit Sinbka asked :—
¢ Has the attention of the Government been drawn to a paragraph which
appeared in the Englishman of 21st February, 1918, headed ‘ Howrah Railway
ystery ' ? Have the Government reccived any information of any other
outrages of a similar character committed on the lives and property of female
ngers travelling in compartments reserved for females ? If so, will the
ernment be pleased to state what action it proposes to take in the matter.”

The Hon'ble Sir T. R. Wynne replied :—

*The attention of Government hias been drawn to the paragraph in the
Englishman of the 21st February 1918, headed the ‘Howrah Railway
Mystery.’

The facts are that a dead body of a Bengali was found in a mey bag in a
8rd class compartment. The carringe in which it was found was not one
reserved for ‘females’ only, and the body was that of a man.

There is nothing in the case to indicate that the crime was committed on
tho Railway, and the presumption is that the Railway was simply used as a



360 QUESTIONS AND ANSWERS.

[Sir T R. Wynne ; Myr. Vijiaraghavachariar ; Sir [(7th Maron, 1913.]
Harcourt Butler ; Nawab Sasyid Bluhammad ;
My, Gillan ; Sir Ibrakim Rahimtoola.)

.convenient means for getting rid of the hody from the place off the Railway
where the murder took place.

The steps which the police have so far taken have been to arrest three
men for alleged complicity in the crimo.”

The Hon’ble Mr. Vijiaraghavachariar asked :—
“ Will Government be pleasod to state : —

(#) What action has been taken by it with a view to give effeot to the
recommendations of the Royal Commission upon Decentralisa-
tion towards reorganisation of the Presidency and the Rangoon

_ Municipalities ?

(b) Have the opinions and proposals, if any, of the Tocal Governments
concerned, in reference to the subject, been received, and, if so,
will Governnient be pleased to place the correspondence upon
the table ” '

The Hon'ble Sir Harcourt Butler roplied :—

“(a) The Government of India have received the opinions of Local Gov-
ernments with regard to the proposals of the Decentralization Comnission
which concern Presidency-towns and Rangoon, and the Beoretary of State

has been addressed on the subject.
() They are unable to lay on the table the correspondence referred to.”

The Hon'ble Nawab Saiyid Muhammad asked :—
- “ Will the Government be pleased to state what action has been taken
'for the establishment of Oriental Institute in India as foreshadowed by the
‘Hon'ble 8ir Harcourt Butler last cold weather.”

- i
The Hon’ble Sir Harcourt Butler replied :—
“ The Hon'ble Member is referred to the reply given to the similar ques-

i;:tion put by the Hon'ble Mr. V. R. Pandit.”

! The Hon’ble Nawabi id Muhammad asked :—
: ‘“ (a) Have the Government of India received any applioation from the
‘Madras Port Trust for the grant of a loan of Rs. 50 1 for comnpleting the
‘equipment and carrying out other improvements ?
4 .+ (b) Will the Government be pleased to say if the‘\; are disposed to favour-
‘ably consider the, question of assisting the Port Trust by the grant of a loan.”
The Hon'ble Mr. Gillan replied:—
“ () The answer is in the affirmative.
(b; The application is receiving the careful consideration of the Gov-
ernment of India.”
The Hon'ble Sir Ibrahim Rahimtoola asked:— _
: . “'Will the Government be pleased to furnish the following information
for each of the last 25 years, i.e., from 1888 to 1912 ? i

i g1 8 , 8 4 5 6 |

The number of
The lowest rate of | The highast rate of
T | o sumber of (PIET L0 10 parage mone for | pumg! oy T
Y D e Hedjus | Pllgrims who re- | FOI SIRRA, 10 97 | deck passengers to pasiengers to .
ear, or the 02 | 5o rmed from the Jeddah which pre- | Jedduh which pre-

from theport of | " Heajes, | Waat of svallable | “yiled during the | vailed during the
o modation. yoar. year.
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The Hon’ble Sir Harcourt Butler replied :—

‘“The Hon’ble Member is referred to the statomont given on page 48
of the BStatistics of British India for 1910-11, Part V, which contains figures
for the period from 1900-01 to 1910-11 showing the number of pilgrims who
left for the Hedjaz from the port of Bombay and the number returning from
the Hedjaz during those years. The details for provious years on this point
are not available in the Judicial and Administrative Statistics, but some
information is given in the report of the health officer of the port of Bombay
appended to the report of the Sanitary Commissioner, Bombay, for 1892. No
information is available here in regard to columns 4, 5 and 6 of the statement
required by the Hon'ble Member. The Bombay Government have special
knowledge of the details connected with the pilgrimage to the Hedjaz and
it is suggested to the Hon’ble Member that this question might be more suit-
ably asked in the Local Council.”

The Hon’ble Sir Ibrahim Rahimtoola asked :—

“ Will the Government be pleased to furnish the following information
for each of tho ten years from 1902 to 19117

|r The number of pilgrims who went to Bombay from each of such
Tha names of Provinces in India and. Provinces in Indis and from sach olmch places
places outside India from which . | outside India,
the pilgrims went to Bombay
for smbarkation o Joddah,

1907| 1903 l 1009 I 1010| 1911
I

I
i

1902 I 1908 IOOSI 1906 | 1008
{
| |
I

The Hoxn'ble Sjr H:a.roourt Butler replied :—

“The Hon'ble Member is referred to the annual reports of the health officer
of the Port of Bombay appended to the reports of the Sa-nitar{ Commissioner,
Bombay, for 1910 and 1911, which gives the figures required by him for those

ears. The reports tor previous years do not contain the information. The

mbay Government have special knowledge of the details connected with the

pilgrimage to the Hedjaz, and it is sugzested to the Hon'ble Member that
this question may be more suitably asked in the Lceal Council.”

The Hon'ble Mr. Ghusgnavi asked :— _
“ () With reference to my question about improving ra.ilwz:iy commu-
nications in the districts of Mymensingh and Dacca and the roply
given thereto by the Hon'ble 8ir T. R. 'Wynne on the 18th Sep-:
tember last, will the Government be pleased to state whether |
the question of constructing the following railway lines, vis., !
El) ymensingh’ to Tangail, (2) M ensi:;g& to Netrokona, }
8) Dacca (Tangi) to Aircha and (4) Bhairab Bazar to Gouripur, '
have now been officially under their consideration ? b
(8) If so, has any decision been arrived at as regards all or any of
these questions and if not, when may such decision be expeoted ?
(¢) If a decision in favour of the construction of any of the said lines
has ‘been come to, then how soon will such lines or the survey

works for the same be {aken in hand *'?

The Hon'ble Sir T. R. Wynne replied :— |

“ (a) Government have had under consideration the construction of the
lines from (1) Mymensingh to Tangail and (2) Mymensingh to
Netrokona but not the other two lines referred to.
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(b) The answer to question (3) is that both lines are now being surveyed
and the I. G. 8. N. Company, who own the Mymensingh-
Jaganathgunge Iailway, have been invited to undertake the
construction of the Mymensingh-Tangail Railway and are, it is
understood, intending to put forward proposals for the same unier
Branch line terms.

With regard to the Mywensingh-Netrokona line it is understood that
proposals will shortly be submittel by a syndicate for the coustruction ¢f a
line, on Branch line terms, from Mymensingh vid Netrokona to the foot of the
hills near the Darangiri coal ficlds and the receipt of their proposals is now
awaited.

(¢) With regard to (¢) the lines are now being surveyed and when this
has heen completed the cm't"ving out of the construction will
depend on the celerity with which the capital required is raised
by the parties to whom the concessions are given.”

The Hon'ble Mr. Ghuznavi asked :—

“ Is it a fact that the construciion of a wagon ferry between Goalundo
and Aircha and a railway line from Aircha to Dacoa will reduce the journey

on

bolween Caloutta and Daocca by a number of hours *

The Hon’ble Sir T. R. Wynne replied :—

“ The construction of a railway line from Aircha to Dacca and the
establishment of a steamer service botween Aircha and Goalundo would create
a route which would have a shorter mileago between Oaloutta and Dacea than
the existing route vid Naraingunge and Goalundo.

If the traffic this route would carry justified a service of the same s as
is now in operation on the existing route, the time of the journey between
Oalcutta and Dacca would no doubt be reduced.

The proposal is however one which would require very careful investiga-
tion as there are many interests which might be adverst'y affected if the traffio
now carried vid Naraingunge was diverted to vid Aircha.”

The Hon’ble Mr. Ghuznavi asked :—

“ Is it a fact that the construction of a wagon ferry between Goalundo
and Aircha and the construction of a railway line from Mymensingh to Tangail
and the extension of such line from Tangail to Aircha will reduce the journey
botween Oaleutta and Mymensingh by a number of hours, and would -also open
up rich centres hitherto untapped *?

The Hon’ble Sir T. R. Wynne replied :-—

““ The mileage distance between Mymensingh and Caleuita by the route
montioned in the question would be less than by the existing route vid Narair-
nge and Goalundo, and primd facie the time occupied by the journey would
o less than by the existing route.
‘Whether the traffic which would be carried by this route would justify its
construction is o matter which would require carveful investigation.”

The Hon'ble Mr. Ghuznavi asked :—

“ (a) With reference to the reply given to my question by the Hon'ble
Bir Robert Carlyle on the 18th of September last with
to pension, leave and furlough of Managers and employés under
the Court of Wards, will the Government be pleased to state
whether the information has now been collected ?

() If so, will the Government be pleased to lay the same on the
table 7"



QUESTIONS AND ANSWERS; FINANCIAL STATEMENT; 863
PROVINCIAL SETTLEMENT, MADRAS.

[7rr Mazcu, 1913.] [ Sir Robert Carlyle; Rai Site Nath oy Bahadur ;
Sir T. R. Wynne; Mr. Gillan; Nawad
Saiyid Muhammad.]

‘The Hon'ble Sir Robert Carlyle rcplied:— -

“ The answer is in the aflirmative : the answers recoived from Local
Governments are laid on the table.”

The Hon'ble Rai Sita Nath Roy Bahadur asked :—

¢ (a) Is the subject of tho future management of the Oudh and Rohil-
khand Railway under the cousideration of the Government of
India? If so, will the Government Dbe pleased to state if any
decision has been arvived at ?

(8) Is it a fact that there is a stiong fecling among the commercipl
communities of Caloutta, both European and Indian, that t)e
Oudh and Rohilkhand Railway should, in the interests of the
commerce of Caloutta and revenues of the State, be mergeq in
the East Indian Railway system ?”

The Hon'ble Sir T. R. Wynne replied : —

‘ The Government of India arve in correspondence with the Secretary of
Btate on the subject, and a decision has not yet been arrived at.

“ As regards the second part of the question, it is understood that a stroun
feeling does exist in Caloutta that in tho interests of Cnloutta tho Oudh an
Rohilkhand Railway should be merged in the East Indian Railway system. I
should add that t{arc is an equally strong feeling in Bombay and Karachi
that this merger should not be permitted, on the ground that it would give
to the East Indian Railway the power of diverting to Calcutta certain traffio
originating on the Oudh and Rohilkhand Railway which now goes to Bombay
and Karachi." -

" FINANCIAL STATEMENT.

FIrst S1AGE.

The Hon'ble Mr. Gillan :—* Oa behalf of the Hon'ble the Finance
Member I beg to open the first stage of the ciscussion on the Financial State-
ment for 1913-14.” -

RESOLUTION REGARDING PROVINCIAL SETTLEMENT, MADRAS.

The Hon'ble Nawab Saiyid Muhammad :—“ I beg to move
the following Resolution which stands in my namo :—

‘That this Council recommends to the Governor General in Council that the Provinzial
Settlement with the Government of Mudras be revised so as to increase tha Provineial share of
the excise revenue from one-half to three-fourths.’

“ By the present Permanent Provincial Settlements which were introduced
with effect from April 1911 in the financial arraugements between the Impe-
rial and the Provineial Governments, the (overnment of India, while making
substantial concessions to other major Provinces in the shares of [érowing
sources of revenue divided between the Provincial and the Iinperial Govern-
ment, left the Madras Government comparatively unchanged and cut them off,
if I may say so, with a shilling, i.c., except b the extent of three lakhs and
odd due to the 1pmvincializat.ir,ln of Forest revenuc and expenditure, this Goy-
ernment obtained very little benefit out of it. Now even this little sum will bo
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lost as a result of the forest policy which we hope and will be glad to see estab-
lished in the Madras Presidency, in consequence of the recommendations of the
Forest Committee which has recently submitted its report to the Govern-
ment of Madras. The position of the Madras Government from next year will
thus be practically what it was previous to the permanent settlements, and they
would have obtained no benefit whatever from the arrangements which were
designed to be permanent and to provide Local Governments with resources
which they might develop and improve. On the other hand, tho position of
the other major Provinces and of some minor Provinces was improved in a
substantial and special manner, as will be seen from the summary of the
changes given by the Hon'ble Bir James Meston in his Memorandum of the
Financial Statements of 1911.

“In the settlement of these permanent arrangements, it was clear that the
Madras Government was not consulted specifically for I find that the Chief
Secretary to that Government writing to the Hon’ble Mr. Ramachendra Rao
in 1911 said that that Government was not consulted, although subsequently
this was modified by Sir Mur'rtg Hammick by saying that there was always
constant correspondence with the Government of India on the financial trans-
actions between the two Governments, and although the Hon’ble the Tinance
Minister on the other hand in the Imperial Council then sail that these
questions should have been hrought to the notice of the Imperinl Government
by Secretariat inter-communication, the fact remains that Madras has fared worst
in a scramblo which it was expected the Provincial settlements would put an
énd to. That Madras needs a lar%fr share of the growing revenues for her
purposes admits of no doubt, and the fact, that her Government is prudent
and frugal and acoumulated balances in the attempt to seoure a more econo-
mical and aﬁoianli use of its revenues and of its grants from the Im]paria.l
Government, should surely not be made the ground for inflicting a penalty on
that Province by cutting off: her just. sharo of the growing revenues. The
needs of administrative expeqditure, especially in the direction of education
and sanitation are expanding enormously in the country and certainly not less so
in Madras than elsewhere. educational programme in the Madrasli’residency
is hampered very much by the difficulty of providing for vecurring expenditure
from the present shares of growing revenue and the system of Imperial non-
recurring grant has only tended to make the situation worse .in that by acou-
mulation of these grants, it gives an inflated appearance to the balances at the
disposal of Madras Government, and makes the Imperial Governinent less than
just to the claims of this Province. In this respect the Madras Government will
soon experience a repetition of the difficulty which they had to face in 1907-08.
The Provincial Settlement by which the share of the Provincial Government in
the revenues is unduly narrowed necessarily leads to n system of grants-in-aid
from the Imperial Government, and when this is swollen to an inordinate

extent the necessity for revising the shares in the divided heads becomes '

apparent. This was what happened in conscquence of the guasi-permanent
settlement of 1904. The Provincial ex{mnditure was then estimated in 1904
at 85048 lakhs as against the provincia

i.e,, 59'66 lakhs short of the allotted expenditure. This was made up by a fixed
annual assignment of the Imperial revenues, but by the end of 1907-08 tho
fixed assignment had risen to the enormous figure of 150 lakhs of rupees, and

the Government of Indighad then to substitute for the fixed assignment a larger |

revenues then assigned of 290°82 lakhs,

i
i

}

roportion of growing revenue by raising the provincial share of divided heads

om one-quarter to one-half. It was however unfortunate that with a large
programme of recurrin% expenditure since that time, notably in the direction
of education and sanitati

on, of the promotion and development of Local Self- :

Government no attempt was made to increase the resources of the Madras

Government, while nearly every other important Provincial Government had its |

share increased. It is to redress this inequality to some small extent, that I

propose that the Government will be pleased to raise the Provincial share of the
excise revenue from - one-half to three-fourths. In regard to excise revenue i
Madras is the solitary province among the major Provinces which has had the ;
smallest share of it, and it may not be said that her share of other heads is larger

!
k
[
il

A
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s0 as to compensale for it. It seems also desivable from the point of view of
administrative convenience 1o make oxeise revenue and excise policy provincial
and in the courso of time, il possible, local. The enormous growth of excise
revenue in the provinee has alarmed the public as to the growth in consumption
and the increase in the drinking habits of the people, and if the Government
should do their duty by the public and take further measures to combat the
drinking evil not by treating it as u direct source of revenue but as a deterrent
against cxcessive drinking, it is plain that its control should be in local hands and
that to a large extent principles of local option have to be introduced. The
tendency of all progressive &Omrmnents is to leave the regulation of the con-
sumption of liquor which forms the main head of revenue under excise to local
authorities or local connmittees and to make over the revenue therefrom derived
to local authorities. In England, it is well known that what is described as
whisky moucy forms one of the chief contributories made over by the Central
Government to local authorities for the promotion of education. We may not
be ready in India yet for that course, but certainly unless the Imperial Govern-
ment ceases to treat exeise revenue as an important divided head of its resources,
the present evils will continne. The /Resolution which I propose will lJrinﬁ
Madras at least on a par with other provinces in regard to excire revenue, an
will be an initial step towards a sounder cxcise polioy in the country.”

The Hon'ble Mr. Gillan :—* 8ir, we have missed from the agenda
this "year the Resolution which, with patriotic persistence, my friend the
Hon'ble Pundit Madan Mohan Malaviya ]ms urged in previous years in favour
of increasing the share of his Province under the head of Land-revenue. The
revenue has now changed; it has gone from Land-revenue to Excise; from
the United Provinces to Madras. But I confess it has come as a very con-
siderable surprise to the Finance Department that the scene should have shifted
so far south, and I have listened with even more astonishment to the gloomy
Eiotura which my Hon'ble friend has drawn of the finances ol that Presidency.

efore I have finished I think the Council will be able to judge on which side
the right is; but the view that we have always taken in this Department is
that Madras is a Presidency very well contented with the am{ o revenues
which it enjoys, and which we acknowledgo it administers with the greatest
irudence and ability ; and the view that we have taken is, I think, justi-
ed by the latest figures that we have. It is anticipated that on the 38lst
of March Madras will have a balance of 2} crores, and even if we exclude
from this sum the money that it holds from Imperinl grauts which are
earmarked for special purposes, it still will have 116 lakhs. Further, next
year's budget shows that its ordinary revenue will oxceed its recurring
cxpenditure by a matter of 89 lakhs. That is a very handsome reourring
margin,

“ Now these figures in themselves might perhaps be taken as a sufficient
answer to the proposal made by the Hon'lﬁe embor, but as there is sometimes
a- misapprehension on the subject, and I am not quite certain that it is not
shared by the Hon’ble mover, I may be permitted to say a few words on tho
Eaneml principles of our Provincial Settlements. We do mnot start on the

evenue side at all or determine on any d priori grounds the shares of revenues
to be given to the Provinces. Wo begin—aud it is really the only possible
method—on the Expenditurc side. Wo consider what a province ought to
spend; we fix a standard of oxpenditure, and then we make over {o the
province, either by dividing certain heads of revenue or by making fixed
assignments, sufficient revenues to cover the expenditure. Each eettlement is
consolidated, and it is really of very little relevance to inquire in what parti-
cular proportions the different heads of revenuc are distributed in the different
provinces. The requirements of a settlement are two, first that the revenue
made over to the province should be sufficient to cover the charges with which
it starts on its new settlement; that much may be taken for granted. Becondly,
that its revenuc should he elastic so that it should cover the inevitable
growth in expenditure. For this reason there are two things, from the provin-
cial point of view, which are important. "



366 PROVINCIAL SETTLEMENT, MADRAS; EDUCATION, UNITED
PROVINGCES.

. E!'\,[ My, Gillan ; Rai Sri Ram Bahadur.) [7rr Mancu, 1913.]
[l S Al
“ First that the fixed assignment should he of a small amount : secondly, that
there should be a healthy growth in the divided heads of revenuo. Now from
this point of view what 1s the position in Madras? The revenuc of next year
according to the budget, is 740 lakhs. The fixed assignment from Imperial
is only 15 lakhs, barely 2 per cent. of the total. In this particular, then,
Madras is fortunate, and it has been fortunate also in the rate of growth of
divided heads of revenue. Altogether its financial position is exceptionally
strong and exceptionally favourable. Iinally, the settlements which are now
in force have been declared to be permanent. Their terms are to be vavied onl
under certain speocified conditions which in this case do not arise, and to this
element of permanency we are bound to attach the very greatest importance.
8ir, one cannot but sympathise with the sentiment which has moved the
Hon'ble Member to }mt forward this Resolution. One cannot, I think, also
but admire the boldness of his attack, in the circumstances, on the Imperial
exchequer. or this share of excise which he is anxious to obtain is a matter
of 60 or 70 lakhs. I have already shown that Madras has a margin of 39 lakhs,
60 that he would like to have a reourring margin of something over a crore.
I am sorry, Bit, it is not possible in these circumstanoes for Government to
. accept the Resolution.”

The motion was put and rejected.

. - - —

RESOLUTION REGARDING ADDITIONAL ASSIGNMENT FOL
RECURRING EXPENDITURE ON EDUCATION FOR THE
UNITED PROVINCES.

The Hon'ble Rai Sri Ram Bahadur :—“ Mr. President, I
beg to move the following Resolution :—

¢ That this Council recommends to the Governor General in Council that the additional
assignment for recurring expenditure on Education for the United Provinces of Agra and
Oudb, announced in the Financial Statement, be raised by Rs. 1,200,000 a year.’

. “That expenditure on eduocation is one of the first charges on the revenues
of the country is a proposition which does not requiroc any reiteration.
Education of the people according to the Western methods is one of the most
inestimable boons conferred by the British Raj on the people of India. No
sentiment can be more humane, more sympathetic or more sublime than that
expressed by His Most Gracious Majesty tho King-Emperor in reply to the
address of the Oaloutta University, that the cause of education will ever be very
olose to His Majesty’'s heart. The people of India highly appreciate the bena-
fits of education, and are deeply grateful to the Government for what has
already been done and for what they intend to do for them in the future. The

; Unitei Provinoes have especial reason for gratitude to the Imperial Government
for the large grants and assignments made in the past for expenditure on
eduocation. ey are still more thankful for the announcement in the 1'inan-
oial Statement of the ensuing year of very liberal sums to be spent on education
both on the recurring and on the non-recurring sides.

“But, Bir, these sums are not enough to meet fully the p-essing eduostional
wants of our province. Our province is a growing province. Its population
numbers more ‘than 47 millions. Its people are now wide awake {o the
benefits of education and are cager to receive it. The total amount made up of
imperial grants, sums allotted out of the provincial revenwes, contributions
made by the local bodies out of their incomes, and also of aid received from

rivate persons, and spent on education is not enough to mcet the ednosntional
emands of the province. I therefore heg to move that, in addition to the
large non-recurring grants and sums assigned as recurring shown in the
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Financial Statement, a sum of 12 lakhs be added to the recurring expendituie
on education, to he spent on the following heads :(—

) Re.
I.—Collegiate Education—

Graut-in-aid 10 Aided Colleges . . PR . 70,000

II—8econdary Education— ,
8.
(«) Government High Schools . . s e 1,560,000
() Aid to aided High Schools . ' . . 1,00,000 2.75.000
(¢) Establishment of 4 new Training College for 205

teachors . . . . 20,000

III—Primary Education—

(¢) Lower and Upper Primary Schools . . 5,00,000% , .
(6) Establishment of two new Normal Schoola . ’45,000} 5,45,000
TV.—Female Edueation . . . . . e . . 80,000
V.~—European Schools . . . . . ' « 1,00,000
VI~Inspecting Staff—
a) Additional Inspectors and Assistant Inspeotors 80,000} 1.80.000
4) Deputy and Sub-deputy Inspectors . . 1,00,000 § ©

Toran « 12,00,000
“I shall now proceed to give briefly the details of the objects for whieh
this money is required.

“1 shall take up Collegiate Education first. In almost all the aided
colleges thore is o great need for expansion. It is necessary that provision
should be made for teaching a larger number of subjeots than are taught at pre-
sent. There should be an increase in the number of classes. The limit in the
number of students fixed under the rules for each section has been reached.
Many of these aplleges require the addition of more sections. Unless more seo-
tions are added, many students who are eager to receive collegiate education can-
not get that benefit. But new sections cavnot be added unless.additional expen-
diture be inourred in employing new professors. The salaries given to Indian
professors in these colleges are very small.: In order to secure greater efficiency
and a better class of men, the salaries must be increased. A very modest
estimate would require & sum of Rs. 70,000 o year to be added under this head.

“ I come now to Becondary Education, and first I shall take up Government
High Schools. It is neccssar{ that a regrading of existing teachers by incre--
ments in their salaries should be done. Additional teachers ought to be em-
ployed. Improvement of the staff of teachers is one of the most urgent needs
of the province. Competent teachers canuot be had unless they are hand-
somely paid. An additional sum of Rs. 1,60,000 a year is required for this
purpose.

“There are many aided high schools which serve the place of Government
high schools in 'm‘rrl? ocities and towns, and thus save the Government from bear-
ing the whole burden of expenditure on those institutions. The teachers in
these schools ienemlly get low salaries. No real improvement can be effected in
them unless the pay of the teachers is raised. For this purpose and for the
up-keep of science laboratories established in some of these schools, we require o
sum of Rs. 1,00,000 a year.

*“ There is another matter which requires consideration in conneclion with
Secondary Education. It is the astabmment of a new training college for the
western districts of the Province which should be located at Agra. The
training college at Allahabad and the training school at Lucknow cannot train
the requisite number of teachers. The annual cost of maintenance of the
proposed training college would be Ras. 25,000 a year. The total additional
cost, therefore, under the head of Secondary Education, comes to Rs. 2,756,000 a
year. .
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“ I now take up, Sir, Primary Education. This is the most important head
for which a very considerable amount of rcowrring expenditure is required.
Our success in educating the masses depends on the amount of money to be
spent judiciously.

“In order to improve and advance Primary Education in our province, the
following measures should be adopted. The pay of teachers ought to be
inoreased. In many places it isas low as Re. 8 per month. The minimum pay
should not be less than Rs. 12 a month, and the maxiinum Rs. 650 a wmonth, for
teachers in secondary vernacular schools— with intermediate gradation. A large
number of new schools should be opened, and many lower primary schools
should be raised to the status of upper primary schools. One of the great needs
is to get good and efficient teachers. New normal schools therefore ought to be
opened. -

‘“That there is a great and daily-growing demand for education in the
United Provinces—provided facilities be placed within the reach of scholars—
is evidenced by the ga.ct that in the year 1911-12, 192 new schools were opened
at an additional cost of Ras. 93,228, and the result was an inocrease of about
40,000 scholars in that year. - To quote from a rccent speech of His Honour
8ir James Meston ‘The problem before you i« clearly not to find children but
to find schools and provide teachers.’

“The measures in short required for the improvement and advancement of
Primary Education are (a) the opening of two new normal schools for teachers
~—one at I'yzabad at a cost of Ra. 25,000 a year, and the other at Jhansi at a
ocost of Rs. 20,000 ; (b) raising the pay of teachers; (c) opening of new schools
and (d) raising lower primary schools to the status of upper primary ones.
A sum of Rs. 5,456,000 is required for the present. This is only n very modest
estimate. An inquiry is being made g:ry the provincial Educational De-
partment and within a short time more reliable facts and figures will he
available which will show that a considerable additional expenditure will be
necessary to carry out successfully the campaign against illiteracy.

“ Female Education is the next item. I must own that no maiked success
has been attained in this branch of education in our province. It is in no
small measure attributable to'lack of sufficient funds. We require money to
start normal schools for female teachers. To improve TFemale Education, we
require a sum of Rs. 80,000 & year.

.“ European schools is another important subject. It was discussed lately in
the Conference held at 8imla. We find that the salaries paid to the majority
of teachers in these schools is not adequate. An additional amount of at least 1
lakh a year is required for the present to effect improvement in this direction.

‘ Inspecting Btafl is the last item which requires consideration. An increase
in the number of educational institutions and echolars requires a proportionate
inorease in the number of Inspeoting Staff. The number of Inspeetors and
Agsistant Inspectors should be-enlarged. At present these officers are over-
worked. An addition to their number and the comnsequential increase in
the office charges will require a sum of Rs. 80,000 a year.

‘ A still larger inorease is required in the number of Deputy Inspectors and
Sub-Deputy Inspectors who supervise the working of primary and secondary ver-
nacular schools. The salaries of many of the officers of this class are inadequate
and their regrading is very necessary. Their number is insufficient for a
thorough inspection of the existing schools. Not more than 60 schools can
be satisfactorily inspected by one officer during the course of the year. An
addition to their numerical strength is required not only for tho schools exist-
ing at present, but also for the new ones which are to be opened in future. This
cannot be done without an additional expenditure under this head of 1 lakh
of rupees. The total expenditure therefore under the head of Inspecting Staff
comes to Rs. 1,80,000. The grand total as I have stated before comes {0 12 lakhs
& year. Cee C

“We require additional sums under the head of non-recurring expenditure,
but as T find in the Financial Statement laid before the Council on 1st March
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there aro large assignments both under the head of non-recurring expenditure
and also some assignments under the head of recurring expenditure, and no
details have yet been [urnished to us, I am not in a position to say what sum
we require. But the Couneil will 1)ermit me to suy that our needs are these:
We require a hostel for the law college at Allahabad which will cost a lakh and
fifty thousand. We have already got onc hostel there, but it is not sufficient to
accommodate the law students. Then we require a sun of Is. 30,000 for the
c(}luipmeut- of the law library attached to the newly established Law College.
Thus the Law College requires 1,80,000. Then there arc some other colleges
which require additional buildings—either in tho shape of an addition to exist-
ing buildings or new laboratories and science classes. Bt. John's College, Agra,
requires 1 lalkh for its new buildings. Bareilly College requires laboratory and
science class which will cost approximately Rs. 50,000. Meerut College requires
a new laboratory for Chemistry and Biology which will cost Its. 75,000."

The Hon’ble Sir Harcourt Butler :—* I rise to a point of order,
Sir. The Resolution relates to the additional assiznments for recwrring expen-
diture on education. The Hon’blc Member is now dealing with the non-recur-
ring needs of his province.”’

The President:—*I think that the point of order raised by the
Hon’ble Sir Harcourt Butler is sound—that the Hon'ble Member should deal
with his own Resolution and with the expenditure which that Resolution
covers.”

The Hon'ble Rai Sri Ram Bahadur :—*8ir, the Resolution
moved by me is that we require at least 12 lakhs a year for recurring expen-
diture. This is not a very high figure iu view of the requirements which I
have stated before the Oouncil--requirements, which cannot be denied to be
very urgent. A province which is contributing to the Imperial Exchequer
tho largest amount of land revenue—a province which has behaved so well
during the time when trouble was experienced in some other parts of the
country, a prpvince which has a population of more than 47 millions, is not
asking too mucoh if it appeals to the Bupreme Government for an increase in the
grant for education.

“If the people of that province appeal to the Imperial Government - for
help in the shape of an ntl(]Iitionnl sum being given for edueation, I submit
that their appeal should be heard and should receive a favourable consideration.
Fortunately for us wehave, ns the head of the Supreme Government, a most
sympathetic ruler who is so keen on the advancement of education.

“The Hon’'blé the Finance Minister, the guardian of the public purse, has
also always been sympathetic to the a{»peals made to this Government for help
with regard to deserving objects. And fortunately for us the Hon’ble Member
of this Government who is in charge of education has personal knowledge of
the wants of-the United Provinces. I have every hope, therefore, that this
appeal on behalf of the people of my province will receive a favourable

response.’’

The Hon'ble Raja Kusha.l;ia.l Singh :—*“I have great plea-
suro in seconding the Resolution moved by my friend the Hon'ble Rai 8ri
Ram Bahadur. The strengthening of the staff of primary schools is the most
urgent concern of my proviuces. The present number of teachers is wholly
inandequate to meet the increasing demand for education. ‘We recognise that
at least 100 teachers more should be taken on for each average district.
Further progress will be checked unless funds are forthcoming for the
purpose of increasing the number of teachers. Many of the schools are over-
crowded and understaffed, and a large number of assistant teachers is an
obvious corollary. The present mode of determining the number of teachers
required for a school is faulty. It is based on attendance; but it is manifest
that, the boys beigg distributed in different classes, the teaching of them all by
one man must needs be very unsatisfactory. Money is most urgently in request
for improving the pay and prospects of our primary school toashers. Living
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My Gillan, T have not brought forward the Resolution ou the Jast occasion in
asking for the land-revenue grant in the United Provinces to be raised.  There
is o reason for it In the Uwited Provinces the Lieulenant-Governor, Siv
James ’\[CSL()n has said that hLe will examine fhe expenditure and he has
])IOILiR d us that Le will come with a represc nte ation. to the Government
of India as soon as he is satisfied that the needs of the P LO\JHCG require a large
: allotmeuu I hop“ that it will not be very long before Sir James Meston will
have made up his mind to appeal to the Government of Tndia, and it is because
we expect his appeal will reccive greater consideration from Govermment than
perhaps the appeals of his pz redecessors did that we are waiting and looking
forward to the day when it will be brought to the notice of the Government of
India. I may wmention, Sir, ihat onr late Liecutenant-Governor, Sir Johan
Heweit, on the last occasion when he spoke about Provincial finance exyressed
himselt deeply dlcappomued and carnestly expressed the hope that the Govern-
ment of India would sec their way to remedying the injustice which has
been done to the United Provinces, in not giving to them what has been
given to other provinees, mnamely, half the amount of the land-revenue
raised in each provizce. I could not advance a stronger argument in support
of the Resolution of my Howble friend than to point out {o the Couneil and to
remind the Hon’ble Member who is presiding over our deliberations to-day that
in truth, in justice and in mercy the United Provinces should have 89 lakhs
more than is provided in the budget for this Province, and if my Hon’ble friend
has come forward and asked for the small sum of 12 Jakhs 0 be added to the
recurring grant of these Provinces, it is an extremely modest recommendation
and deserved to be taken into the kindly consideration of the Government. It
is extremely unfortunate, Sir, that the United Provinces have been treated
as they are. We have been extremely grateful for every pice given to us and
we have been grateful for the larger recurring grant made to us.

“ We feel that neither in the lnwmp sums allotted nor in the sums allotted
under non-recurring grants, bave we been treated as liberally as we might have
been, in view of the fact to which I invited attention in my opening remarks,

., the fact that the United Provinces are alone among the Major Provinces of
Indla who bave not been given a half share of the lund-revenue.

# Now, Sir, if the Council will turn to page 28 of the approved copy of the
Memor‘mdum of the Financial Statement, it will De seen that all that was
granted to us in the share of non-recurring grants for Iducation is 6:388 lakhs.
Our friends in Bengal are happy. They get 1320 lakhs. Of the other
Provinces, Madras vﬂts 6'80 lakhs,” Bombay 5 03 lakhs. We, who have been
erying for more money to promote education, to combat the illiteracy and to
remove the ignorance which sits like a pall upon the people, we still get
nothing more than what is allowed to AMadras, which has made
txemendous progress in cducation, and nearly half ofiwhat is ailowed to Bengal
which again has made very great progress In education. 1 am not Jealou
T may say, of the good fortune of the other Provinces, but 1 only plead for the
grant which, in ]ust1ce is duve to my Province. I do that, Sir, in view of the
tact that only 6-38 lakhs have been allowed in the shape of rec wving grants to
the United Provinces. 1 hope the Government will yet sce theirway to accepd
the Resolution which has been moved bv my friend the Hon’ble Rai Sri Ramn,
and add 12 lakhs more to that grant.’

The BHon’ble Sir Harcourt Butler - 8iy, the How’ble 3r. Sri

lam in moving his Resolution began by expressing hlb gratitude for the grants
that have been made and then, w Tthouf a blush, he 1mmedu‘(“l§ proceeds to ask
for more. I shall not take up the time of the Council for long in dealing with the
Resolution because the answer is a very simple one: none of the speakers has
suggested where the money is to come from.”

The Hon’ble Pandit Madan Mohan Malaviya i—“ We were
trying to doso.”

The Hon’ble Sir Harcourt Butler:—“ 1 will malke a suggestion,
I think a good deal of it should come from the Liocal Gm ernment. 8ir James




372 EDUCATION, UNITED PROVINCES; EDUCATION, SANI-
TATION, ETC., BIHAR AND ORISSA.

[ Sir Harcourt Butler; Alr. Madhu Sudan Das; [7rm Marcn, 1913.]
the President.)

Meston, speaking at Mcerut the other day, is roported in the Pioneer to have said
‘I am glad of being given'tho opportunity of expressing, in your presence, the
immense indebtedness of this Government and of this Province to the liberality
which the Government of India has shown to us.’

« I think the Government of India have treated the United Provinces with
the greatest liberality. If they had gone Ly the number of institutions alone,
they would not have got as much as 6'88 lakhs, to which the Hon’ble Pandit takes
exception. You will have in the course of the day laid upon the table a state-
ment showing the distribution under the different heads, and a statoment show-

- ing also the grants for non-recurring expenditure. The grant for Bengal is

i number of institutions in Ben

. swollen by n big item for the University for Dacca. Otherwise, considering the

eal, T do not think that the United Provinces
need feel that they have been limr.lly treated in comparison.

“There is a further consideration which must weigh with the Government
of India, and that is that the grants already given have not been spent. In the
United Provinces!Rs. 6,05,000 of the grants already made have not been spent.

- Hon’ble Members must remember that these grants take a good deal of spend-
ing. You have an organisation for a particular rcale of expenditure, and 1f you
suddenly give the Local Government a grant of, say, the 12 lakhs that you are
asking for that could not be spent in two or three years. I hope the United
Provinces, if the finances of country continue to be prosperous, will get more

rants, and I feel quite confident that before very long a good portion of the

on’ble Member’s desire will be fulfilled. The Government is not now in a
position to increase the grant. It can only give it by taking it away from
somebody else, and we do not rgropose to rob Peter to pay Paunl.”

The Resolution was put and rejected.

RESOLUTION REGARDING INOREASE OF ALLOTMENT FOR,
NON-RECURRING GRANTS FOR EDUCATION, SANITATION,
ETO., FOR BIHAR AND ORISSA.

The Hon'ble Mr. Madhu Sudan Das :—‘8ir, before I proceed to
move-the following Resolution which stands in iny name :—

‘That this Council reconmends to His Excellency the Governor General in Council thut
the amount allotted to Bihar and Orissa under the head of non-recurring grants for education,
sanitation and other beneficial purposes, be increased by five lakhs of rupees,’

. I beg to be excused -by the Council for offering my sincere and hwmble

¥

felicitations to the Hon’ble the Finance Member for the prosperity budget
which he has presented. In a country like India, where the major part of the

i revenue comes from agriculture, which is always dependent on the mercies

of the heavens, where also the sources of revenue dry up on account of

i social and other circumstances in other countries, the work of the Finance

b

Member is not a very easy ome, and certainly his oftice is not a bed of
roses. When presenting the Financial Statement, the Hon’ble Member said '

* that when he took charge of the portfolio the country was in a state of distress-

ful scarcity. Distressful scarcity very often means feeding many mouths, and it
is more distressing to the Member who holds the .purse than to those perhaps

. who are critics outside, we nlso notice that the two matters which are at the
i present day considered most important in Indin, ¢iz., education and sanitation,

‘ are receiving his anxious attention and caro. It is just possible; 1 may not
' have an opportunity of meeting the Hon'ble Member before he lays down or
* rather makes over his portfolio to his successor; 50 I take this opportunity to

assure him that he will carry with him the gratitude of the millions whom he
 has tried to educate and 'save from starvation.”

The President:—It cousss me the;greatest possible grief to inform
the Hon'ble Member that he is not in order in praising me. I mustask
" him to speak to the Resolution.”
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The Hon'ble Mr. Madhu Sudan Das:—“S8ir, to procced to the

Resolution. When there are several children whose comforts have to be provided
for, and the pater fumilias has a sum of money which he wants {o distribule
among his children in order to provide for their comforts, of course all tho
children pleal for their share. Very often the grown-up sisters plead with
eloquence, with power, but if there is a baby in the family it casts a look at the
father and at the grown-up sisters. ’

“It looks at the father and this look means, ‘I am not responsible if I was
born late; I do not know what my needs are; you ought to know what it has
cost you tfo educate iy sisters and you ought to provide for me’ Looking at
the sisters, it says, ‘I understand all your eloquent pleading, that is due to
the education for which you ought to he thankful to the father, will you please
let me have my chance, let me have the snme care and atfention which you
had in your education and bringing up.’ This Bihar and Orissa is a Dbaby
provinee, it was born of the benevolent wishes of His Excellency the Viceroy
and the Members of the Executive Council. The memorable despatch of
25th August, 1911, is signed by them. 'They are all here. They are the fathers
of this baby and to them I plead on behalf of the baby. It is unusual to have
more than one father, but it is an advantagoe to have several fathers under
the present circumstances, when I plead on behalf of this haby.

‘“The above despatch says that the new province was created to give it
a fair opportunity to development. The people of tho three sub-provinces,
Bihar, Orissa and Chota-Nagpur, cannot have a fair share of the attention of
Government unless the Lieutenant-Governor resides a part of the year in each
sub-province. In a durbar held at Cuttack, 8ir Charles Bayley in his speech
said that he had received injuuctions to spend a é)m't of the year at Puri. The
only part of the ycar which the Lieutenant-Governor can spend at Puri, are
the summer months, but that is the time when the great Car festival of
Juggernath comes on. The influx of pilgrims is very large and, owing to the
unsatisfactory sanitation of the place, cholern is an annual visitor.

“ Improved sanitation is noecessary to mnke the residence of the Lieutenant-
Governor safe. Government is bound to protect the lives of its high officials
from epidemics. But the benefits of improved sanitation will bo extended to
the pilgrims. They hail from all T‘rts of India,from Cape Comorin to the
Himalaya mountains. Consequently improved sanitation in a place like Puri
will be a benefit to all the provinces of India. That improved sanitation under
the supervision of an expert in sanitation can stop the recurvence of cholera, was
demonstrated early in the nineties. 'There was an unusual influx of pilgrims
during one year owing to an especially auspicious festival, but Dr. Banks who
had made a special study of the science of sanitation managed to prevent the
recurrence of the epidemic. There was not a single case of cholera. Humanoe
considerations induced Government to stop self-immolation under the wheels
of Juggernath Car. Humanitarian considerations demand that the lives of the
pilgrims should be saved from the crucl jaws of cholera.

“ Government cannot stop people going on pilgrimnge, any more than
Government can stop the influx of men to Calcutta. AMen go to Calcutta on
business, to make money ; they go to Puri from religious motives. If the
Government could spond crores to improve the sanitation of Calcutta, surely
they ought not to gm&ge a few lakhs, and that ont of surplus money now
in their hands to save the lives of men, who go to Puri not to serve mammon
but to serve God. I am not a worshipper of Jugzernath, but I owe it to my
Hindu brethren of India to plead on their behalf, and that to save their lives.
Governmnent owes a duty to Juggernath. YWhen the British Army from
Madras was in a narrow pass iu tho vieinity of the Chilka Lake, Huater in his
history of Orissa says, a few hundred men would have successfully arrested its
};mgress if they chose to do so ; but instead of that, the priests of the Temple of

nath invited the Ariny to take possession of the Temple. The Temple had
always been the key to the province. The subsequent peaceful occupation of
Orissa was due to this friendly attitude of the priests of Juggernath. After that
the Britiah Government in the early days of the Eust India Company managed
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the temple and derived a surplus revenue from that source. Under the present
Eolicy of relizious non-interference a revenue from such a source will not
e acceptable to Government. The allotment of a portion of tho surplus in the
hand of the Government will give satisfaction to the ﬁcnoml Hindu public
of the present day and the future historian of Orissa would refor to it as & noblo
act on the part of o Christian Government to make such reperation, as was
possible under the circumstances, for errors of the past. TFortunately there has
not been up to this day an outbreak of plague in Puvi. If the sanitation of
the place is not improved in time, plague will invade it at no distant date. If
plague once breaks out in Puwri, the responsibilities of Government will be
enormous. 'T'o enforce the ordinary rules of segregation will be very difficult.
Any attempt'in that direction will be interpreted as interference with religion.
Puri with plague in it will be a centre for the spread of the disease to all parts
of India. In the interests of the whole of India, in the intercsls of the Govern-
ment Officials it is nccessary that a large sum should be made over to the
Government of Bihar and Orissa for the better sanitation of this town.

“I would bring it to the notice of the Government that Gya is another
place of pilgrim resort in the new province. Thousands visit the place. Its
sanitary condition is anything but satisfactory.

“The seat of the new Government, Patna, is plague-stricken. A high
Government official, whose head-quarters is in Bankipore, told me that there is
no road to take one from Bankipore to Patna, though Bankipore is the place
\rvg;f&-e the Lieutcnant-Governor now resides and the Officers have their canvas

ences.

“The baby province requires more attention to its sanitation than the adult
vinces. It cannot give a list of its requirements for it has not lived long
‘enough to study them or to draw up a scheme. But every father knows that
the wants of a baby cost more than those of the adult members, and provision
has to be made by a contingent forecast of the future requirements.”

The Hon'ble Mr. Qumrul Huda :—“Sir, F support the Resolu-
tion brought forward by my friend the Hon'ble Mr. Das. With your permis-
sion, Bir, [ may add, that the Provinee, being newly created, and heing rather
.more backward than some of the older Provi nces, deserves consideration at the
‘hands of the Government.”

The Hon'ble:Sir Harcourt Butler :— 8ir, I will not fol'ow the
Hon'ble mover of this Resolution in his humorous references to nuisery finance,
mor will I dwell at any length on the educational and sanitary arrangements
of the particular nursery, beyond the :ewark that it isin accordance with
exparience ihat, in cascs of doubtful-paternity, or, shall I say polypaternity,
thei e should bLe a disposition to pass on a claim for maintenance.

“In this pa:ticu'ar case my reply mu-t be somewhat on the lines of the reply
‘to the lust Resolution. We have recoguisel the special claims of the ¢ bail:y !
Proviace, bec¢iuse when we worked out the figures of the grants on urban
:population, the baby Province would only have got about 8 lakhs; but for
‘various reasons, and for other considerations, we raised the allotment to 10 lakhs.
‘Bimilarly, in the recurring grant, they got 3 lakhs instead of Rs. 2,15,000 which
would have heen the amount due to them on a bare hasis of population figuies.
And I may add that, at the present moment, out of the educational grants
already mae 4} Jakhs have not yet been expended.

“ As regards Puri and Gaya, I am glad to be able to assure the Hon’ble
Member that the Pilgrim Centres Committee over which Major Robertson, the
Banitary Commissioner with the Government of India, will preside, ate going to
Puri and Gaya with a view to concerting & large scheme for sanitary improve-
ment in both places. That Committce, as you may perhaps remember, is

‘meeting in all the Provinces of India with a view to preparing practical schemes
for improving the sanitation at all the big ocentres of pilgrimage. The
work will take some time, and I am sure thatit will be very thoroughly
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done, and I believe that it will be, in the end, one of the most important sanitary
reforms ever carricd out in this country. I am told that this Committee will
go to Pwii next July, and Gaya shortly afterwards. I do not think I need
say anything morc. 1 ean assure the Council that the nceds of the newly
created Province arc very carefully looked after up here.”

The Resolution was put and rejected.

RESOLUTION REGARDING INCREASE 0. ALLOTMENT OF RE-
CURRING GRANTS 1Ol PROMOTION Oi* EDUCATION AND
INPROVEMENT OF SANTTATION IFOR BIIIAR AND ORISSA.

Tle Hon'ble Mr. Madhu Sudan Das movoed the following
Resolution : —

‘That this Council vecommends to Iis Exeellency the Governor General in Couneil that
the amaunt allotted te Bibar and Orissa in the distribution of the recwiring grants for the
promoation of edavation and the improvement of samitation Le incrvared by live lakhs of
rupees.’

He said :—* The subject-matter of this Resolution is to be found in para-
graphs 17 and 18 of the I'inancial Statement. The total amount of recurring
grants allotted to Bihar and Orissa is 1053 lakhs,

“The recurring grants for cducation ought to be determined by considera-
tions otlller than the urban population and lists of schemes ready and waiting
for funds.

“The urban population is not a safe guide in determining the demand for
education. The wban population is made up to a large extenfof business men
and their employees nmP servants—men who resoit to towns and cities to earn,
not to learn. The population of a town depends on the nature and extent of
business done there. In a city like Cawnpore, which commands an extensive
business in the manufacture of leather and leather goods, the population would
be a deceptive index to the demands of education, for a very large portion of
the population either do not want to educate their children, or come to the
place to earn their living, leaving their children in their villages.

“There are & very large number of Uryas in Caloutta. There are about
a lakh of them in Caloutta and its vicinity. If an Urya Primary School were
opened there, I do not think even fifty students will be forthcoming to join it;
the reason for this being that these men leave their children at home and go
to Calcutta to earn a living.

‘“ As regards ready schemus to go by in determining the needs for education
the province of Bihar and Orissa was created the other day, it is a new province,
the %owrnment. is new ; the head of tae Government has hardly a place to live
in; the Secretaries and high officials are moving about like a nomadic people ;
they have not had time and opportunities to study the wauts of the province
in matters of education and sanitation. Under these exceptional circumstances
it would not be fair to judge of the wants of the Province by the number of
schemes ready for execution.

“ We know and believe that this Government's objeot in separating Bihar
and Orissa from Bengal was to ensure to these sub-provinces u larger share of
the attention of Government than they received under the old administration.
In order to give effect to this noble object, it would not by any mecans be out
of place to take a cursory view of the extent to which the interests of Orissa
were negleoted in the past.

¢ Besides the importance which tho past has in its connection with the
present and future, the past might show reasons for considerations of a compen-
sating charaoter,

* Orissa stands out prominent in the early history of East India Company’s
connection with Bengal. Their first factories were built in Orissa. Tue first
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two Englishmen who came to Bengal in 1032 came from Orissa, and they were
supplied with an Urya escort for their safe journey.

“In the beginning of the ninetcenth contury the British occupation of Qrissa
was achicved at the invitation of the priests of the great temple of Juggemath,
a singular testimony from the residents of the holy land of Ilindus, to their
faith in British administration and their hope to participate in its advantages :
and this faith they have cherished unabated to this day. But as regards their
hopes to participate in the advantages of British administration, alas, they were
blighted.-

“ Orissa was given away to Bengal as its partner; she found in Bengal a
partner who demanded the whole absorbing attention of the paternal Govern-
ment, leaving Orissa in an almost solitary confinement in the dark and cold
regions of the zenana; Bengal waxed strong and fat. The endowment of a
permanent settlement made Bengal rich. A similar endowment was pronised
to'Orissa. Bome promises have been compared to a pie erust. Tho crust was
of no value when people came to know the nature of the contents within. This
discovery led to the breaking.of the crust. Orissa was completely lost sight of
by the paternal Government. How dark the ignorance of Government was
with regard to the affairs of Orissa a reference to the devastating results of tho
great famine of Ovissa will show. Over a million of its population died of
starvation while the Government as its head-quarters in Caleutta remained in
blissful ignorance of this dreadful state of things. I could give a long list of
the injustice to Orissa under the Bengal Government, but I shall conclude this
mournful part of Orissa’s past history by remarking that it was only in 1911
that the Bengal Government ‘discovered that the Bengal land-law did not suit
the peculiar agrarian conditions of Orissa, and that Orissa should have a special
agrarian law to suit its peouliar local condition.
© “What a discovery—after an administration of the country for over a
century.

.  “Ignorance on the part of Government extending over nearly a century
crystallized into a strong prejudice. This is unfortunate and embarrassing
E}e being the first Urya who found his way to this Ohamber. I noticed a
remarkable instance of this prejudice born of sheer 'iﬁnomnoa in the remarks
made the other day by the ;Hon’ble Mr. Olark. The Hopn'ble Member said
there are rogues probably in the arcadian groves of Orissa. Had the Hon'ble
Member acquainted himself with facts showing to what extent and with what
tesult the Indian Company’s Act has been worked in Orissa, he would have
¢ome to a different cdnclusion. No doubt there are rogue elephants in the -
jungles of Orissa. If the Hon'ble Member ever visits those arcadian groves,
%or on a sporting excursion he may find his life in dangers from these rogue
elephants, but the contents of his pockets will be safer than they would be in
Piocadilly circus. .
" ¢ As regards education there was still greater injustice. Probably it was .
%ught proper to enforce the zenana rules and the light of foreign cducation
s shut out from Orissa. The first Urya young man (I can hardly believe !
1 was ever young) who cherished the idea of a University education had to go:
to Caloutta, a journey.of nearly three weeks. |
' 1 «Long after Bengal had made gigantio progress in Western education the’
chance of high education on a very limited scale was given to Orissa. The'
college was ill-equipped. Cheap management was the main obicet in view.
For a few years quya students were given an opportunity to study law. There
was no law college, but a cheap arrangement was made by which one of the
Urya pleaders undertook to teach all the classes. ;

“ Government would not pay a farthing. The lecturer was paid from the .
fees realized. - But nevertheless the result was very creditable. .

“The students from these law oclasses not only passed but secured distin--
guished positions among the. successful candidates and some time topped,
the whole list of successful candidates. But subsequently the privilege was :
taken away from them, and now the Urya students have to go to Calcutta ;-
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but this arrangement is not popular with some parents. They do not like
young men to be away from parental inflaence. The Jast year’s results of the
Caleutta University in the Intermedinto and Baohelor Degree examinations will
ghow that Urya boys oceupy high places among tho suceossful candidates.

“ Let us take female education. Government sont a Bengal lady as Govern-
ment scholar to England to study training there. Government would not
spend a pice for the Urya girls. DBut nevertheless Orissa sent a young lady to
England with the ssne object.  On her return from TEngland she started a girl
school in 1908. This was maintained by private subseription which amounted
to several thousand rupees, while Government paid only a grant-in-aid. The
school teaches up to the Matrienlation standard and girls have passed Matricula-
tion from the school.

_ «“ Even in the city of Calcutta the oldest girl school known as Bethune
School is supported even now entirely by Government, and Government pays
a much larger sum than they ever paid as grant-in-aid to the school in Orissa.

“Tet us now take the percontage of literate population in the several
provinces. The census figuves of 1901 show that Orissa has the highest per-
centago of literate population in Indin. The figures are as follows :—

These figures show the number per 10,000 persons (of both sexes) over 15 years.

Bengal proper . . . . . . . . . 938
Bibar . . . . . . . . . . . 508
United Provinces . . . . . . . . . 426
Punjab . . . . . . . . . . . b20
Madras . . . . . . . . . . . 903
Bombay . . . . . . . . . . 838
Orissa . . . . .1,019

“The facts given above furnish sufficient data for a reply to the following
question :— .

 Has Orissa made a proper use of thesmall educational advantages granted
to her? The parable of Ehe talents does not lay down a principle exlusively
applicable to the relation of master and servant. It applies with great force
tothe relation between the paterfamilias and his children. To the several
races of India the Viceroy occugics the t)‘jositit.m of a father. May it not be
justly said of Orissa ‘ thou hast been faithful over a few things, I will make
thee ruler over many things.’

“The benefits of education should not be judged by the number of graduates
which the Colleges turn out. There is mal-assimilation in education as much
as there is in the suﬂply of nourishment to the body. . Indigestion in the brain
is more dangerous than indigestion in the stomach. The latter kills the sufferer
only, whereas the former is u source of-danger to society. The costs of treat-
ment of the latter (indigestion of foodg are borne by the sufferer, but ill-
digested knowledge produces moral and political epidemics which have cost the
Btate immense sums. There is another consideration which should influence
Government in judging the claims of Bihar and Orissa for additional grants
for education. Orissa isa temporarily settled area. That is a strong reason
for preferring the claims of Orissa to provinces which enjoy the boon of perma-
nent scttlement. A permanent settlement produces a 1nch aristocracy, who
should feel their obligations to the tenantry. The increasing prosperity of the
tenantry arising from rise in prices and improved method of agriculture is
shared by their landlords. No part of it comes to the State. But in a tempo-
ravily eettled arca, Government have their share in the rising prosperity of the
country. It is but just that in the matter of the mass education the ryot who
contributes to the Imperial Exchequer in a gradual ascending scale should
have greater share in the distribution of the funds in the hands of Government
available for education and sanitation.

“QOne more matter and I have done—

“I beg to be pardoned for offering a remark on the educational policy of
Government : not generally, but so far as it concerns the noble anxiety of
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Government to develop technical education. We all admire and are thankful to
Government for spending large sums of money in sending young men to Europe
to study the details of particular industries. The pub{i(: have also liborally
. subsoribed, lent their sympathy and worked on the same line with the same
object in view. But what has been the result ?

“I know & young man who studied agriculture in England at Government
expeunso, but he worked as a Magistrate and ret'ved as a Sessions Judge. I
know other Government scholars who became experts in agriculture, but nre
working now as Deputy Magistrates. I know a young man who lcarned the
sugar industry as it exists in Japan ; but he is now a Deputy Collector in a
Native Btate. Instances might be multipliel. The mistake lies in boginning
at the wrong end. Industries in Europe are managed on organisod principles.
The governing principle at the bottom of organised industry is division of
labour. Division of labour secuves finish, saves time and nccessarily ecffects
cheapness ; and cheapness is an important consideration which all anxious to
secure success in a competition with Burope should keep before their cyes.
During ages in the past history of India, the caste system has developed a
contrary principle, a principle which operates as a great obstacle to the intro-
duction of division of labour. The various handicrafts rest on the basis of
caste. 'The same man does a work in all its stages from start to finish. Cou-
sequently there is no division of labour in the sense it is adopted in the
factories in Europe.

“The present need of the country is to educate the eye and the hand by
means of such primary education which will impress on the mind of the student
the advantages of skilled labour, of division of labour, of the value of time
and of the value of carefulness in handling machines. Before skilled labour
is available, before.the country has its sufficient supply of literate workmen,
all efforts to transplant the industries of Europe must fail. This embodies
the result of my practical experience extending 8ver several years.

“Orissa is a province espeoially suited for primary education on the above

lines. The ancient architecture of Orissa shows the Oryas’ capabilities in the
direction. But alas the hand that carved out of rough sand stones the beauti-
ful figures in the temple of Bhubneswar éﬂgu.res referring to which a Lieu-
tenant-Governor onoce remarked that if he had the time he would gaze on those
figures for days), the hand which carved those figures now drives the plough
for two annas daily wages. QOan’t anything be done to restore to that hand
its original value ?
.. “The amount mentioned in the Resolution is five lakhs. I leave it to the
discretion of Government to increaso tho present allotment by such amount
that can be spared without injustice to other provinces. I shall be satisfied
if I have suoceeded' in convincing Government that in the past injustico has
been done to Orissa. I shall then consicer the increase as an earnest of the
Government's desire to accord a more sympathetic audience to the olaims
of Orissa in the future.”

The Hon'ble Sir Harcourt Butler:—*“I really answercd this
Resolution in dealing with the preceding one when I pointed out that the
‘Province of Bihar nl-:g Orissa had already got more money than it could spend
for the time being, and that it had received a very liberal sharc of the allotmments
which have been made. The Hon'ble gentleman does not indicate where extrn
‘money is to come from. That is a difficulty which I feel faced with in regard
to all'these Resolutions that have been advanced this morning. One answer
covers them all. We have every sympathy with the desire of the Provinces to
advance in the matter of education and sanitation, and we have shown, I think,
the sincerity of that desire by the liberal grants that have been made. That you
-want more is quite natural. That we must refuse as we have not got the
money is also natural ; and I must ask you to accept that as the answer of the
Government to this Resolution.”

The Resolution was put and rejected.
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RESOLUTION REGARDING INCREASE O GRANT TO MAJOR
PROVINCES 1OR RECURRING EXPENDITURE ON EDUCA-
TION AND SANITATION TFOR DEVELOPMENT OF TECHNICAL

EDUCATION.
The Hon'ble Mr. Fuzulbhoy Currimbhoy Ebrahim :—

“ Bir, I beg to move the following Resolution, for which 1 have obtained per-
mission under rule 8 for the discussion of the Fiuancial Statement :—

“That this Council recommends to the Governor General in Council that the grant of
65 lukhs proposed to be distributed to the Major Provinces for recurring expenditure on
Eduecation and Sanitation in the Budget, Le incrensed by an ndditional sum of Rs. 16 lakhs
from thie Imperial Revenue, which should he specially allotted for the development of Teehnical

Lducation.”

“I mny frankly state at the outset that my object in bringing it forward, is
to obtain from Government, if possible, the acceptance of the principlo that the
development of Technical Education in this country should be fostered and
guaranteed by o special annual allotment in the same way as the development
of railways or the improvement of irrigation. It is, T need harvdly point out to
this Council, on the same plane of importance as a means of advancing the
material progress of the country as railways and irrigation works, It has been
admitted again and again that the onc certain safeguard against the recurring
calamity of famine, is the development of industries which will provide the masses
with work and wages at a time when the agrioultural industry has become
impossible in any part of the country owing to the failure of raius. I gratefully
acknowledge all that has been done in recent years by the Government of
India and by Local Governments to promotc Technical Education. The
admirable Resolution on Education, issuany tho Government of Indin a few
days ago, sums up the more important aspects of the reoent growth of Technical
E(fucation (lurinithe last nine years, among which are the cstablishment of
scholarships tenable in Europe and America, the opening of the Indian Insti-
tute of Boienge at Bangalore and the sanctioning of the establishment of a

reat Technological Institute at Cawnypore for the chemistry of certain im(})orta.nt
industries for which theie is a favourable fleld in this country, and more
especially in the United Provinces. Industrial schools have been 01pened in
several Provinces during the last decade. Tho important Educational Confer-
cnce, which was held at Allahabad under the distinguished presidency of the
Hon'ble Member ior Education, {formulated certain definite recom-
mendations which have been accepted by Govermmnent, and since then there
has been the inquiry carried ou by the Committee of which Colonel Atkinson
and Mr. Dawson were members. With refereace to the report of tho last-
named Committece, I may take this opportunity of saying that, althongh
I agree with their main recommendations, namely, that Toohnical Educa-
tion in colleges should Dbe supplomented Dby a period of apprentico-
ship, I am unable to agree with them in tfwil' views on the subject
of the State Technical Scholarships now in existence. So far from these
scholarships being discontinued or reduced in value, I am of opinion that
they should be given in larger numbersso as to enable young Indians of
elucation and capacity to avail themselves of them. The hackneyed argu-
ment that education in foreizn countiies removes students from tho environ-
ment of local conditions, has even less application to industrial thau to any
other branch of studies, because the cnvironment we seok to creato in this
respect in Indin is essentially western. Although, therefore, I entirely
appreciate the recommendations made Ly tho Committec with a view to meet
the demand of employeis at present, I earnestly hope that nothing will he
done which may have the effect of retarding the progress of higher Technical
and Scientific Education, because, as was wisely pointed out by the Hon’ble
8ir Harcowrt Butler in his admirable memorandum on the subjoct which
he drew up for the Government of the United Provinces six years ago, in
countries yearning to be industrial, as Indinis yearning at the present moment,
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Technical Education has begun largely at the top. It has been truly remarked
in the iccent Government Resolution Zhat no branch of education at present
evokes greater public interest than Industrial and Technical Bducation. The
country is awakening to a realisation of the fuct that its rcgencration is largely
dependent on its economic and industrial advancement In my own province
a large scheme has been formulated for developing tho Victoria Jubilee Techni-
cal Institute into a central Technological Institution, controlling and guid-
ing the technical schools in the districts. If the public and the Local Govern-
ments arc assured, by the allocation of a definite annual amount in the Imperial
Budget, of the support of the Government of India, T am swme that a l;owcri'ul
impetus would be given to their already strong interest in Technical Education.
That is the rcason why I have taken the liberty of placing the rccommenda-
tion embodied in my Resolution before the Council. I should like, before
resuming my seat, to stato that this Resolution is in no way conceived in a
spirit of hostility to other branches of education. On the contrary, it is my

rm conviction Iimt a large extension of primary education is essential to the
industrial growth of the country, and those who are working hard to achievo
that object, whether officials or non-officials, have my cordial sympathy. 8o
also in regard to secondary and higher education, I do not think it possible to
guest.inn the advantages, moral and material, which the country is bound to

erive from their extension. My object in bringing forward this Resolution is
simply, as I said at the outset, to give Technica! Education a recognised and
permanent place in the Budget as an object of constant concern to Govern-
ment and as a means of developing the resources of the country,

. Bir, for the information of Hon’ble Membeis I may say that the Persian
Government has spent nearly 15 lakhs of rupees, the auiount which I have just
recommended, on the maintenance of one single Institute, namely, the S8hah
Technical High School. I think looking to that fact that this is & very modest
recommendation, and I hope it will receive the approval of the Hon'ble
Members of this Council.”

., The Hon’ble Sir Harcourt Butler :—* 8ir, the.Government of
India are in sympathy with the Hon'ble Member as to the importance of
Technical Education, and I think that they have shown that sympathy, hecause
since the new Department was oreated they have given no less than Rs. 4,084,300
to capital charges for technical and industrial education and a recwiring grant
- of Rs. 8,560,000 for the same purpose in addition. In the statement which
I shall lay on the table in the course of the day you will scc that Technical
Education is provided for, conjointly with the education of girls. They have
been put together because under neither head are schemes far advanced, and
'we wish Local Governments to push on whatever schemes arc ready.

“ The Hon'ble Member will realise that great difficulties have been en-
countered, experiments have to be made and failures have to be overcome. I wel
recollect a particular Institution—the Industrial School at Lucknow—at which
‘thé curriculum has been revised about ten times to my knowledge, the difficulty
‘being to attract boys and to get them employed at the end of their school
‘course. As regards technical scholarships, 1 wish to correct an impression
‘that there is any intention of discontinuing them. That is not the casc. The
‘only question is how best to employ them. I do not think I need say anything
more. I welcome the interest that the Hon’ble  Members have takon in
Teohnical Elucation. I can only say that if any Member of this Council

will come forward with a practical scheme to stait in any place, the Govern-
ment of India will be very glad to discuss it with the Local Governments,
Technical Education, as other branches of education, is decentralised and in
the hands of Local Governments. The Government of India will give the
.money os faras it can, but schemes must be worked out by Local Govern-
‘ments, and I am sure that all Local Governments will welcome any help
‘on this very difficult branch of education.” E

The Resolution was then put and rejected.
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RESOLUTION REGARDING ADDITIONAL GRANTS TOR SANITA-
TION LN BENGAL. -

The Hon’ble Maharaja Ranajit Sinha :—“[ heg leave to
move the following Resolation that stands in my name :-

*That this Couneil rocommends to the Goveraowr General in Council that an additional
grant of Rz 20 lakhe be given fur Sanitition in Bengml.’

“ In bringing forward this question I nee 1 hadly tell that I am neither aotu-
ated by any desire to shew my activity in the Council nor to embarrass the
Government in any way. The sheer necessity of the Provinee which I have
the honour to 1epresent has led meto dosn | shall he wanting in my duty if
1 fail to expiess my deep appreciation of the kind atiention which the Hon'ble
Member in charge of the Finance Department has devote! to this important
head of expenditure and for the liberal provision he has made for the same In
one portion of his speech at the time of presenting the Financial Statemeont, ho
said that * Bdueation and Sanitation © have the support of hoth official und
non-offisinl opinion, and in another portion of his speech he described ¢ Sanita-
tion and Elucation * as twins of phenomenal development  Bir, these state-
ments have encouraged me to hope that my appeal will not a'together go in
vain, and that edueation and sanitation should 2o on hand hy hand T find that
tyo aul half crores have been provided for education, wheions only one and half
coores nre budgeted for sanitation. By quoting these flzures. Siv, T do not at
a'l mean to envy the grit for edocation or to question the reason of the
differentiation betweea these two  gmnts, but that my objeot is to plead for
maore liberal comsidemtion for sanitation.

“ 8ir, as regards Bengal, it could loy better claim than any other sister
wovince on the kinl consileration of the Government U is \rc{i known that
Ber.gal is the most unhealthy Provinee in the whole British Einpive. and as it is
now constitntel there is not a singla district except Darjeeling whioh may be
callel a healthy station.  If my information is eoriect. when the Civil Service
erlre was under revision last year. all tho Buropean office s and even some
o tae Indian officers weie caver to go to  Bihar only heeause of the insanitary
condition of Bengal. Theie is not o single distrier i the Provinee which is not
afflioted with malaria.  Whatever may be the seientific causo of the outbreak
of malavia, itis certain that for the Dheter sanitation we jequirve free ventila-
tion of air, light, and pure drinkinu-water. Sir, il one zoes 1o the interior of &
distriet he finds that alinost a!l the louses even wirhin the Municipal area ave
coverel with jung'es and trees so much so that houses are not visible even
from the main voad.

*There ave pits and hole: all round the houses wheie waters ucoumulate
during the rainy season, awl when they commence heing dried up after the
rains malaria breaks out in a virulent ¢ype.

“8ir, the rivers and wator chaunels which were the wmain supply of
dvinking water in most of the villazes are now geadually being silted up,
and just after the oolld wearher the water blacomes stagnant and un-
wholesome for drinking purposes In various places the  people have
no other alternative bhut to 1e-oit to use the wmuwidy wateis which
accumdlate in - Blhéls and pits durving the aius for bathing and drvinki
purposes, and I doubt wuot that my Hon'ble iriends who have specia
experience of Bengal will bear testimony to this fact. I am grateful
to the Government fov giving up the whole of the public works cess, and I am
swe they will be able to devote niore money for rvural sanitation. Bat,
Sir, the needs of Bengal iu this respe-t ave so great, shat T am afraid that even
with this concession it will harlly be able to cope with it fully anud specially
that sum won’t go ro the Municipality whieh is also in no better position in
that respeet. I therefoie hope that the [Ion’ble the Finauce Minister will be
ahle to grant the sum which I have orayed for.”
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The Hon’ble Mr. Sita Nath Roy :—“Sir, 1 beg to support the
Resolution of my FHon'ble friend, Maharajan Ranajit Singh, in which he has
asked that the Govermnent of India would be pleased to increase the grant for
Sanitation by 20 lakhs of rupees. In support of that I beg to suy that
I amm aware, Sir, that the Government of India has been kind enough to fieat
Eengal very liberally, and that the Government of India hus been good enough
to sct fiee the sum of 26 lakhs of rupees which is to be derived mainly from
Public Works cesses. I do uot enter into the history of those cesses, but
suffice it to ray that a great wrong has been remedied by remitting this grant
of 25 lakhs of rupecs and making it over to the Distiiot Boards. While we
are grateful to the Government of India for the liberal way in which Bengal
has been treated, it must he remembered, at the same time, that the require-
ments of Bengal are varied and various, and now that the Province has been
raised to the status of a Presidency, it is necessary that it should be properly
treated. Over and above that, I also recognise that the sum of 20 lakhs of
rupecs has been set apart for the sanitation of urban areas. But what about
the rural aveas ? ;| Miilions and millions of people have their homes in rural
areas. It is well known that malaria and cholera are the two greatest
scourges of Bengal. B8everal districts which were formerly considered as
sanataria, for instance, Burdwan, Hughli, Nuddea and other distriots, have now
heen deserted.  Wealthy people have transferred their homes from thcse
districts to Calcutta and other places. It is well known, and it was scen that
in the last census, the population of Nuddea, and I helicve of Jessoie, w-re found
to be Jess than what was found in the previous census. Bengal is water-logged
aud it is liable to be inundated for some months of the year, and, as my firiend
has told us, tho greatest wnut of Bengal is the soarcity of good drinking-water.
During the hot months this want is very keenly felt, and what the people do
drink in the interior, in mofussil areas, is nothing more than diluted sewage.
Under all these c¢ircumstances, the improvement of the water supply is
essential if we are to get rid-of cholera which is the greatest scourgu of India
and of Bengal especially, where this disease commits great havoo. ring the
cholera season when it breaks out in Eastern Bengal, the poor people in some

laces, far from seeing the face of a doctor, cannot even get a drop of medicine

relieve them from this epidemio disease. Under these oircumstances, great

care should be taken to establish more charitable dispensaries and to excavate
new tanks in rural areas.

- “ Therefore, with the greatest pleasuve, I support the Resolution moved by
my Hon'ble friend.”

The Hon’ble S8ir Harcourt Butler :—Sir, asboth Hon’ble Mem-
bers have expressed their great gratitude for the liberality of the grants made by’
the Government of India, neither they nor the Council will expect me to occupy
much time in my reply.

“The grant made to Bengal is really very liberal, as indeed I think the
Bengal Government would probably almit, and they benefit to the extent of |
close on 25 lakhs by the ad(})ition to the resources of Local Boards of the!
full amount of land cesses. In regard to that, in the statement which I shall:

lay on the table at the close of the day I made these remaiks:— L

. *The Government of India trust that o substantial portion of the sum now added to the.
respurces of the DBoards will be set apurt for the improvement of rural water supply, for anti-'
malarial measurs, for the protection of grain stores und murkets in plague infected localities,
and geverally for the sanitation of villages and sm1ll towns. General schem:s of rural sani-;
tation are not y-t sufiziently advanced to justify the Government of Indis in miking large
grants for this object ; but the Government of Iudia are deeply intorested in the subject and will’
consider favourably any proposal to utilize for rural sanitation, part of the grants now made:
provided a practical st:::geme is put forward.’ :

“It was very evident at the Sanitary Conference at Madras that schemes
for rural sanitation were not ready. If practical schemes are ready which .
will not be simply pouring money into o sieve, as would be at present, In most
cases the Government of India will of course consider them. They are very
deeply interested in the subjeot, but it is surrounded by very great difficulties,
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and experiments are being conducted in dideront parts of India which show
that there is need for very gieat caution.

“In addition, the Government of India have made a grant of Rs. 50,000
for research, particularly as to the effect on malaria of clearing away jungle
round villages. That research is not yet completed. )

“I do not think that I need say any more to satisfy the Council that the
Government of India are in syml)alhy with the objects which Hon'ble Members
have at heart. If I had accepted the five or six Resnlutions which I have been
answering in the course of this morning, it would have added 57 lakhs to the

. Budget, and I should have been more gratified than any body to sce them
there; but we have to find the 57 lakhs first. I can ounly say that the subject
will continue to occupy the close interest of the Government of India.”

The Resolution was put and rejected.

RESOLUTION REGARDING SEPARATION OF JUDICIAL AND
EXECUTIVE FUNCTIONS.

The Hon’ble Babu Surendra Nath Banerjee :—*8ir, I have
the honour to move the following Resolution :—

‘That this Connoil recommends to the Govarnor General in Council that the grants
made to Local Governments be increased by such allotments as the Government of India muy

think fit with a view to enable them to carry out the experiment of the separation of judicial
and executive functions in the administration of crimiunl justice in areas to be selected by

them with the approval of the Government of India.’

* Bir, the Resolution is a financial one involving, however, administrative
insues of great moment. I have tried to make the Resolution as moderate as
I could. 'The Resolution speaks of the separation of judicial and executive
funotions as an experiment. It is to be in the natmiec of o tentative measure,
not to be defimitely ircorporated into the regular administrative machinery
unless and until it has been tiied and has heen found successful. If it is
attended with results other than those anticipateld by its suppoitess, the experi-
ment will have to be abandoned. The point upon which 1 desiro to lay parti-
cular stress is this, that the dominating note of the Rtesolution is that Lhe sepa-
ration is to be an experiment for the present, and that iis further exteusion and
development is to depend upon the 1esults obtained and the expeiience gained.
Nor is this all. The experiment is not to he tried all over the country, nor even
in the Regulation provinces, but only in such areas as may he se'ected by the

Governments, subject to the supervision of the Governinent of India.
Therefore, Sir, all that the Resolution secks to secure is the acceptance of the
principle in a definite and practical form, leaving its application to aieas such
as the Government may in its wisdom decide.

“T claim therefore, on behalf of this Resolution, that it is fenced round by
conditions which ought to allay the fears and anxicties of the most cautious
smong administrators.

“ 8ir, not for one moment do I lay aside my own strong personal conviction
on the subject, or my sense of the unspeakable boon which this reform will
confer upon all those who may have to appear Lefore our criminal Courts; but
at the same time I feel that I have no right to thrust wy conviclions, however
deep-seated they may be, upon a great Government weighted with a sense of
its responsibility and naturally anxious to proceed with due caution and circum-
spection. Bir, no Englishinan can regard this combination of judicial and
executive functions, this lumping up of the prosccutor and the judge in one and
the same person, without violence to his own in-horn instincts and the traditions
and environments in the midst of which he has Leen brought up. Accordingly
we find, from the earliest duys of Britisk rule, muny distinguished Anglo-Indian
administrators, to whose testimony I ehall )..o.:..ily refer, expressing themselves
in terms of strong disapprobation of this defect in the adivinistrativg machinery
and wrging its modification. So far back as the year 1792, in the &ys of Lord
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Cornwallis, under Regulation II of that year, it was declured that the combina-
tion of these two functions was extremcly undesirable. That view was 1eiterated
40 yeas later by a distinguished Anglo-Indian administrator, Mr. Frederick
Halliday, who, as Liesident of a Committee that was appointed to inquire into
the police organisation, said that it was most undesirable, and the same opinion
was endorsed by his colleagues. With your permission, Sir, T will read what
Mr. Frederick Halliday said in this memorandum :— -

‘ The union of Magistrate with Collector has been stigmatized us incompatible, but the
junction— he is using much stronger terms than I have or mean to usa—the junction of thief-
eatcher with judge is surely more anomalous in theory, more mischievous in practice. So
long as it lasts the public contidence in our criminal tribunals must always be linble to injury
mldg the anthority of justice itself must often Le abus-d and misapplied, and the power of
© appeul is not & sutlicient remedy. The danger of injustice under such circumstances is not in

i a few cases, not- in any proportion of cases, but in every case. In sll, tho Magistrate is
! constable, prosecutor and judge.”

! “ Bir, quite a distinguished galaxy of Anglo-Indian Statesmen have expiessed
¢ the same view, including such men as Bir Cecil Beadon, 8Sir John Peter Grant,
! Sir Bartle Freer. The two former rose to the posit on of Lieutenant-Governor
of Bengal; the latter compleled a distingimished Indian carcer by becoming
‘Governor of Bombay.

“8ir, this question came up for consideration before this Council in 1860 in
connection with the Police Bill, which has since become Aot V of 1861. It was
then held—the Government of India held it—that that Bill in which theie is
this combination of judicial and executive functions, was a temporary meusure,
and S8ir Barnes Peacock, Chief Justice of Bengal, who was then Vice-Piesident
of this Council—in those days Judges were permitted to be Membeis of this
Ocuncil—strongly advooated-—(IL am quoting his words) ‘ the total and com-
plete severance of these two functions’ 'The tion'ble Mr. Scones complained
that ¢the Bill was a half measure’; and Sir Bartle Freer in his reply observed
that he would be Flacl to maketit a whole measure, and, if the Government con-
sented, he would bring about at once the separation of judicial aud executive
fuhctions. ' . .

. “That was said in 1860. {Bince then, Sir, the question has again and again
come up before the public in consequence of instances of miscarriages of justice
with which I necd not tfouble!the Council. I may add that the Indian National
Congress kept this question well in the forefront of its deliberations, and Lord
Dufferin in 1:84, {adverting [to the giowing volume of public opinion in this
connection, said that it was a counpsel of perfection.

“Lord Oross, Consg;rva.tive Becretary of State for India,Lord Kimberley,
Liberal Secretary of State for India, in the discussions that took place in the House
of Lords declared thieir adhesion to this inciple. In 1899, a very important
| memorial was addressed to the Secretary of State for India, Lord George Hamilton,

by several distinguished ‘peisons, including Lord Liobhouse, who at one time was
Law Member of this Council, Bir Richard Garth, Sir Richard Couch, late Chief
Justices of the High Court of Bengal, 8ir Raymond West, of the Bombay Civil |
. 8ervice, Sir John Budd Phear,.8ir William Markby, Judges of the High

Court of Ualcutta, Mr. Reynolds of the Revenue Board of iBengal. Nothi
b came of this memorial beyond a pious expression of hope that the needful woul
{ be done at some future time.

: “8ir, the question received an added im&etus by the discussions which took
lace in this Council in March, 1908, when Sir Harvey Adamson, Home
! Member, made o very important pronouncement on behalf of the Government.
* With your permission, 8ir, I will read that pronouncement. ‘I fully believe—
‘ I am quoting from his speech delivered, I think, on the 27th March, 1908,
’ though I am not quite sure of the exact date—‘I {fully believe that Subor-
“ dinate Magistrates very rarely do an injustico witti:-:ﬁly, but the inevitable
result of the jnesent system—(the combination of judicial and executive func-
< tions)—is that criminul-trials affecting tae general peace of the district are not:
l always conducted in that atmosphere of cool impartiality which should pervade
a Cowrt of Justice. Nor docs this completely define the evil (he calls it an evil)




JUDICIAL AND EXTCUTIVE FUNCTLIONS, 480
| 7ea Marcn, 1913.] | Babu Surendra Nath Lanesjee.]

which lies not so much in what is done as in what may he suspected to be dove :
for it is not enough that the admiunistration of jnstice should be pure : it can
neyer bo the bedroek of ovr rule unless it is also above suspicion.’

“I do not think it is pussible Lo add to the force and cloguence of these
words. T therefore clnim. Sir, that we have a vast hody of official testimony
coming from officials of the highest eminence, impiegnated with a lofty sense
of their responsibility as Members of this gicat Government in support of the
principle uuderlying the reform which [ have venlwred to place Defoie this
Council. Not only that, 8ir. We have passed the stage of discussion ; we
are about to enter upon the stage ol action. On this oceasion, in the
course of this debate, Sir Harvey Adamson declured that the Govein-
ment of India had definitely decided to introduce the reform, it may be
in a cautious and tentative way. | will quote his words. He said:—*'I'Le
Government of India bave decided to advance eautionsly and tentatively
towards the separation of judicial and excoutive fuunetions in those parts of
India whers the local conditions render that chanze possible and approprinte.’
Sir, the Looal Governments take their cue from the Supreme Government.
This was said in Mareh, 1908. As [ have just ohserved. the Loeal Governments
derive their inspiration from the Supreme Government, and in the Budget
disoussion which took place in the Bengal Legislative Council in Apil, 1911,
Sir William Duke, now Member of the Executive Council of Bengal, then
Chief Secretary to the Governmeut, held out the distinet promise that the
reform would be introducud at an enrly date. I will qnote hix words :—

The scheme for the separation of judiciul and executive functions is continuously under
the ennsideration of Ciovernment, and no doublt some Ym[meml regarding it will be brought
forward us early us po:sible.  Lint u schemie of that kind is one which requires mature consi-
deration, not merely Ly the I'ovincial Governmnents, and it is certainly unlikely that anything
will take place within this year to which the Budget vefers.”

“The Government of India devided that an advance should be made
in a oautious and tentative way, and here. the Chief Secietary to
the Government of Bengal with a duie sense of the 1esponsibility of hia
utterances, says that ‘Uhe scheme is continuously under tho considera-
tion of Goverfunent, and 1o doubt some proposals regardiug it will be brought
torward as early as possible’ Those ave his wowrds. But he goes on to
add *a scheme of that kind is one which 1equires mature considerntion, not
merely by the Provincial (tovernments. and it is certainly unlikely that any-
thing will take place even this year the ycur to which the budget refeis’
That was said, Sirv, in April, 1911.  We have n still later pionouncement 1In
September, 1912, round this tablo, though certainly not in this hall.—I think it
was the Howe Member, I am not sure. hut it was a dMewber of the Giovern-
ment of India speaking on behalt of tho Guvermnent who said in veply to a
question asked by the Hon'ble Mr. Sacchidananda Sinla, that the matter was
under the consideration of the Government of Indin  Thevefore, Sir, we have
three vutstanding tacts to be gatheied from the three pronouncements to which
I have called your attention. In the first place that the Governuient of India
have decided to inaugurate this experiment, tontatively or cautiously is
immmaterial, but that the Govermment have made up their mind to start this
experiment. Secondly, we have it from the lips of the Chief Becrctary to the
Govurnment of Bengal, speaking on behalf of that Government, that the
experiment would soon be introduce:l, aud Jastly, we have the statement made,
on the floor of this Council by a respensible Member of the Government
of India, that the matter is under consideraiion. Therefore, 8ir, I {toke
it that the question hus cmergeld from the stage of discussion, and has
cotered the stage of practical politics. .And, Sir, it scems to me that one of
the inuncdiate effects of this sepnration wonld be an effect highly beneficial
to the interests of the Indian Civil Service. We have heard a great deal about
the nceessity of judicial training of the members of the Indinn Civil Service.
T have no opinions of my own on that subject, hecanse T mysell mn not a
lawyer and have never heen one; hut. Sir, it is clear that the effect of the
separation of the executive and judicial hranch wounld be a severance of
that allinuce hetween the exccutive and the judicial branches which, 1 think,
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does not improve the tone of the judicial branch, and a concentration of the
attention of the judicial branch wpon its own appropriate duties. ‘Well, Sir,
it is clear that the Government have decided to introduce this experiment
cautiously and tentatively, and the question is, when i« that to be done?
We have waited long cnough; how much longer nre we to wait? In 1911,
the matter was under consideration. It was time that the deliberations of
Government should bear fruit in some practical scheme inaugurnting this
experiment.

*“The only possible objections that I have heard against the inauguration
of this experiment aic Erestigc and cost. Sir, with reference to the question
of prestige, I will say this, that that indeed is a poor sort of prestige which is
associated with a system that in theory is indefonsible, and in practice is
attended with miscarriage of justice. Such prestige is no aid to the Govern-
ment : on the contrary it is a source of weakness and embarrassment fo the
Administration. ‘With regard to this question of piestige, again, a convincing
reply comes from 8ir Harvey Adamson, and I ventwie to quote it. He sa)s,
in the course of the debate on the 27th of March, 1908 :—

‘ Can any Government bo strong whose administration of justice is not entirely above
suspicion? The answer must be in the negative. The combiunation of functions, in sucha
condition of society, is a direct weakening of the prestige of the Executivel The fetish of
preuti%e, in the larger sense hae been altogether discarded, and no longer forms an operative
part of the policy of the Government of India.’

* Here again 1 quote a very distinguished authority, namely, Mr. Montagu,
the present Under-Secretary of Btate for India.

.« Bpeaking at Cambridge in 1912 he referred to prestige as a principle and
olicy which has often contrdlled the actions of the Government of India.
E‘hia is what he said :—‘ Oh India! how much happier would have heen your
history if that word had been left out of the English vocabulary! But there
ou have Conservative Impérialism at its worst. 'We are not there mark you,
Z,) repair evil, to amend injustice, to profit by expeiience. We must abide by
our mistakes, continue to outrnﬁ;;po lar opinion simply for .the sake of
Heing able to say ‘I have said what I have said." I have in other places and
at other times expressed my opinion freely on prestige. We do not hold
India by invoking tgue well-mouthed word. We must uphold it by just in-
stitutions and more-and more as time goes on by the consent of the governed.’

. “'The question therefore résolves itself into one of cost ; and with reference to
this aspect of the guestion of, cost, I ngain appeal to the authority of Sir Harvey
damson. He said the experiment may be ccstly, but the objeot is a \\'orth{
one. And 8ir,in 1883, Mlr. Romesh Chunder Dutt—a name honoured in Bengal,
I hope, not only amongst my own country men but amongst the membeis of
the Indian Civil Service—formulated a scheme. Mr. Romesh Chunder Dutt
was a brilliant executive officer. He was the fiist Indian who rose to the
ition of Commissioner of a Division, and during the time he was Dis- .
trict Officer he held charge of three of the heaviest districts in Bengal—
Backergunge, Mymensingh and Midnapur. Mr. Romesh Chunder Dutt thcught
. that an addition of about 80 Deputy Collectois ought to suffice for the purpose |
- of the separation of judicial and exeocutive functions. He 'gave this opinion
before the days of d’le ‘recent redistribution of territory. The size of Bengal
is not now what it used to be in 1893. Assuming that 80 Deputy Colleotors
would even now be necessary for the separation of the functions, the cost
would beu}j lakhs, on the basis “that each Deputy Collectrr with his establish-
ment would cost #8500 a ‘month. Sir Harvey Adamson has a'so himself for-
mulated a scheme. That scheme was laid before the Council in 1908. The
central idea of the scheme was the complete separation of judicial and execu-
tive funotions, and the appointment at tEa head-quarters of each district of a
Distriot Officerand a senior Magistrate,—the District Officer is tobe in charge '
of the executive -work, and the senior Magistrato of the judicial work. The
District Officer is to be assisted by Civilians, Deputy Collectois and Sub-deputy
Collectors. The senior Magistrate is to be assisted by OCivilians, Deputy
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Magistrates and Sub-dep -ty Magistrates.  Sir, this scheme involves, so far as
I can sce, the appointment of o senior Magistrate in each district where the
experiment is to be tried.  Assuming that the senior Magisirate would be an
officer of the position of a Disuict Ofticer, the pay and establishment of the
senior Magistrate would be about £2,000 a month, for every distriot to which the
experiment is exteuded.  Taking Bengal. at tho present moment we have twenty-
five districts in Bengal excluding the two non-iegulation districts. 1 confine
myself to Bengal hecause wy experience does not extend to other parts of India.
Assuming that the experiment is to be extended to all the twenty-five,distiicts,
the cost would not come to more than € or 7 lakhs a year for Bengal. But, 8ir,
there is the additional safcguard to which my Resolution points, namely, that
the experiment is to be extended to such areas as the Government may select.
The Government can thus always contrul the expenditure.  But, 8ir, whether the
expenditure be great or whether it be swall, it has to be faced ; for in the words
of Sir Harvey Adamson, ‘the object is a worthy one.” Sir, justice is the
bulwark of States and Thrones. Justice is and has always heen the strongest
support of British 1ule in India. ¢ A single act of injustice, or one held as such
by the people’ said a great Anglo-Indian authority in this Council Chamber,
‘18 more disastrous to British rule than a great 1eveise sustained on an Asiatic
battlefield.’

“The Court of Directors again and again reminded their servants in India
that not only is it necessary that justico should Le done, but also that the

ple should be convinced that justice has been done. I canconceive no better
investment of public money than its investment for the improved adminis-
tration of justice, renderiug it efficient, pure and above all suspicion. It will
bring an abundant return in the added happiness, prosperity and contentment
of the people. :

“8ir, the Government of India makes a largesurplus out of the law Courts.
I have got the figures here 1 efore me.  1or 1913-1914 you estimate the 1eceipts
from tﬁz law Courts as amounting to 63 croies, u.mi the expenditure to 4}
orores, which means a surplus balance of 76 lakhs. That is not all. On the
Miscollaneous,side you have receipts to the extent of 48 lakhs. Deducting from
it 11 lakhs as the cost of stamps, you have a revenue of 6 lakhs plus 48 lakhs,
or a surplus balanoe of over a crore. I claim, 8ir, that the fiist charge on this
surplus balance should be the improved administration of justice. And no
improvement is more urgent, more vital, or will Le acclaimed with more
genuine enthusiasm by a grateful people, than the sepuration of judicial and
executive functions in the adinistiation of oriminal justice. I hold and my
countrymen hold, that the Government is pledged to carry out this reform.
I invite the Government 10 rederm its pledge; and when ir will have done so,
it will have conferrcd un unspeakable boon upon the masses of the people
for whose welfare all Governments cxist. For this reforn will not sensibly
affect the rich and the well-to-do or those who arc ablo to take care of
themselves, but the poor and helpless millions of my countrymen who have to
attend the criminal Courts. With these words, Sir, f beg to move the Resolution
that stands in iy nawe.”

The Hon'ble Maharaja Manindra Chandra Nandi of
Kasim Baszaar :—* Sir, in supporting the Resolution moved by the Hon'ble
Mr. Burendra Nath Banerjee, I may, with your permission, mention that among
the questions drafted by the Royal Public Services Commnission there is one
referring to this very subject ol the sepuration of judicial and executive functions
in the administration of e:iminal justice. Tue 1esult will be that a ceitain body
of opinion will be recorded for and against the proposal. It appems to me, 8ir,
that the stage at which the accwunulation of such evidence was necessary Las
gone by, and the time has arrivel for a pructical experiment. It may be in
the recollection of Hon'hle Mambers that so far back as 1899 a memorial was

resented to the Right lfon'ble ILord George Hamilton, then Iler Majesty's
rincipal Secretary of Stute for Inlia, urging the need for the separation of
judicial and executive duties in India Among the signatories to that memo-
rial were such high autlorities as Lord Hobhouse, Sir Richard Garth, Bir
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Richard Couch, Bir Charles Sargent, Bir William Markby, Mr. Horbert
Reynolils and others, The arguments used ia that memorial maido out con-
clusively a case for the separation of the two funetions. It is not necessvry for
mo to refer here and now at any length to such mature and oonsidered propo-
sals as those of Mr. Monomohan Ghose anl Mr. Romesh Chandra Dutt. I
respectfully submit that the wmatter should no longer be treated as an open
question, and I hope the Rosolution will receive the support it dese:ves.”

. The Hon’'ble Raja Kushalpal Singh :--< Mr. President, after
the very able, exhaustive, and eloquent speech of the Hon’ble mover of this
" Resolution, it may seem presumptuous on iny part to address the Council
on this subject. But it seems neeessary to show to the Government that the
conservative hodies like the landed aristociacy of the provinee of Agra mie in
favour of this Resolution. The union of executive and judicial powers is
contrary to right pf-iueiple. The conbination of these functions is objection-
able in principle apd mischievous in practice. It has been well said that ‘the
frame o mindI necessary for an executive officer and the frame of mind neces-
sary for a judge are different. Executive officeis ought to mix freely with the
_people; they ought to try to make friends with them, they ought to sce this,
and they ought to see that; a juldge, on the contrary, ought to shut his ears
against m-cryt].lingil except thnt which comes Dbefoie him in Cowrt. But an
executive oflicer has as such to learn everything and to do everything, and
when he ecmes upon the bench, he is expectel to divest his mind of whatever
he has heard elsewhere. Even the hest officer of Government is after all a
human being’.

** As to the Fle_a of increaso of expenditure it would not be necessary to
make any oonsiderable inorease in the total nmnber of officers employed. e
 landed avistooracy of every province is beginuing to take a fair sha:e of public
work and with the progiess of elucation among the aristocracy their share will
continue to grow. The dispobal of the greater part of the ciiminal work can
safely be entrusted to Honorary Magistrates sitting siugly or by beuche:. It is
not at all difficult to so distribute work and allot officers so as to make available
a sufficient number of them for purely executive work. A portion of the
- surplus should be applied towards the inauguration of this reform. For the
foregoing: reasons, .I beg to second this Resolution and to recommend it for
acoeptance by this Hon’ble Council.”

> 'The Hon’'ble Rai Sri Ram Bahadur :—* 8Sir, I support the Reso-
lution which has beén so-ably moved by the Hon'ble Alr. SBurendra Nath Baneriji.
I come from a province in which about 35 years ngo the judicial and executive
functions usel to be discharged by the same oficer, viz,, the District Officer
assisted by his subordinates. In the year 1879, the separation of purely civil
funotions took place and. the District Officer remained District Magistrate and
chicf executive officer of the district. The functions whioch are now combined
in the same officer arte criminal anl exccutive charge of the district.
| Distriot Magistrates, SBub-divisional Magistrates and other subordinate Magis-
trates, viz.,, Deputy Collectors and Deputy Magistrates still - exercise oriminal
powers and try oriminal cases. ¢ With rezard to the last ‘class of officers,
Fthat :is Deputy Colleotdrs and Deputy Ma.gﬂstratos, separation of the two
functions can be ve? easily made. Some of them may be set apart exclusively
totry criminal and revenue cases. They should be relieved of executive
duties. Then there remain officers of the next higher grade, viz., Sub-divisional
Officers. Asregards them also the separation of the two functions is not difficult.
-Lastly, comes the Distriot Officer himself. As suzgestel by the Hon'ble mover
~of the Resolution the ‘experiment may be tried in selectel districts to
‘relieve Distiict Office:s of their ju licial functionsand allow thew to retain charge
- of executive matters ouly. The question of prestige need not be considered at
"all. “We have the administrative head of the province, that is the Lieutenant-
-« Governor - ur the Chief Commissioner who has no magisterial powers. The

Member of the Board of Revenue and the Divisional Comimissioners also have :
' no magisterial powers. But are the people of the district or division or province

e

i
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wanting in respect towards these officers hocause they have got no magis-
torial powers? I submit that this is a matter which need not come into con-
sideration at all in deciding the question. Then, Bir, there is another advantuge
that will be gained by relieving the District Officer of his magisterial funotions.
He would have more time to devote to oxecutive matters of his distriot. The
executive work has now increased to such an enormous magnitude, that a Distriot
Officer hardly finds time to look afterit properly. If he be relieved of judicial
functions he will have more time at }:is disposal 'to devote to the proper
discharge of his executive functions. It must also be considered that, if the
District Officor has more time at his disposal, he will be able to mix more freely
with, and see more frequently, the people of his district, and thus be in a position
to receive more correct informution regarding matters of public interest and
gauge the real feelings of the peoplo of this district. Therofore, 8ir, for these
alditional reasons, I support the Resolution.”

The Hon’ble Maharaja Ranajit Sinha of Nashipur :—
- 8ir, I beg to support the ltesolution which hasjust now heen moved by my
Hon’ble friend on the right. The Resolution asks for, as an experimental
measure, the separation of executive nud judicial functions. Sir, from personal
expericnce I can say that sometimes District Officers are a little inclined to trust
the Police. If the Police sends up a case to a Magistiute and he discharges the
acoused, the Magistrate instead of calling for an explanation from the Police
officor as to why he sent up such a bad cass, would generally ask the Subordinate
Magistrate to explain why the accused has been aoquitted. 8o 8ir, I think
there should ho a separation of judicial and esecutive functions, but at the
same time, I am inclined to think that this may weaken the Districl adminis-
tration to a certain extent and will also involve large expenditure., But I
think there is no harm in making the experiment in the matter. This may be
done in some of the districts in each province, and if the experiment be found
successful, then it inight be extended. With theso few observations, I beg to
support the Resolution which has just now beon made.”

The Hon'ble Rai Sita Nath Roy:—“8Bir, I beg to associate
myself with thé sentiments oxpressed by my Hon'ble friond, and I beg to
express my sympathy with the Resolution moved by him. I know that there
has been no greater blessing, and no blessing has been so much appreciated
and none has gone so far to make the ple more attached to the British
Government and more contented with it than the blessing of the pure adminis-
tration of justice. I know very well that lately an experiment of the
separation of the judicinl and executive functions was triel in some of the
eastern districts. Additional Magistrates were appointed in some of the
districts, as, for instance, Dacea, Mymensingh, Barisal and other places, and
their functions were striotly confined tq the administration of justice, while the
District Magistrate devoted his attention purely to district work. I do not know
what became f that experiment and why it has not been extended. What we
pray for is that the experiment tentatively begun should be extended to some
selected areas. I quite agrec that therc arc ocoasional miscarriages of justice, and
it is in oases where the Magistrate becomes displeased whenever a Deputy Magis-
trate discharges an acoused who has been sent up by the police. It is fear I know
that makes Deputy Magistrates hesitate to disc}mrge an accused who has been
sent up by the police. Under all these circumstanoces, it is absolutely desirable
that these two functions should he separated, and the experiment should he
hegun in some selected aveas.”

The Hon'ble S8ir Reginald Craddock :—* Sir, this Resolution
which has been movel by the How’ble Mr. Banerjee is purely financial in
nature. It does not in its terms go into the merits of the controversy
regarding the separation of judicial and executive functions. What it aska
is, that this Council should rccommend to the Governor General in Council
that the grants made to Local Governments be increased by such allotments
as the Government of India may think fit with o view to enable them to
carry out the experiment of the separation of judicial and executive functions
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in the administration of oriminal justice in areas to be selected by them with
the approval of the Government of India. This Resolution simplfv implies
that the Government should accept a motion in favour of making allotments
only as it think fit, and it is therefore extrcinely vague in character. There
are no indications F\'en of the extent of the experiment and of the cost of the
expriment, nor of tho place of the experiment. In these circumstances, it is
impossible for the Government to accept a Resolution of this kind. Before
money can be allotted for the furtherance of some scheme, t is necessary that
some schemo should be devised, cut and dried and approved by the proper
authorities, and that an experiment to carry out this scheme so approved
and so devised should be determined upon. If there exists at present no
definite scheme, it is impossible to decide to what extent an experimment to
carry out that definito scheme should be tried.

“ Further, the Resolution supposes that, in order to make any such experi-
ment, it is necessary that the Imperial Government should make a grant to
the Local Govergment. It does not at all follow thatif such an experiment
were to be triel:ion a small scale, any such grant as that recommended
woull bo necessary. And thirdly, when such allotments are made as that pro-

- posed in this Resolution, it will prove necessary to divert the funds required for
that allotment {rom some other purpose which stands included in the Budget.
That purpose has not been indicated, and, until that purpose is indicated, it
woulf be impossib’e to determine how far money intended for carrying out the
plans and proposals of the Government which have already received approval
ought to be deflected from that and devoted to carrying out, in the vague manner
suggested in this Resolution, schemes which have not yet been formulated, and
the experimental carrying ouf of which cannot yet be determined.

“I am obliged to treat this Resolution in its purely financial aspect, and the
reason for this I can explain very briefly to the Council.

“ When Bir Harvey Adamson made his speech which the Hon'ble Member

' has quoted, he also foreshadowed consultation with the Local Governments. In

consequence of that consultation various difficulties of a practical nature were
elicited, and correspondence upon them took place between the Local Govern-
ments and the Government of India, and between the Government of India and
the Secretary of State. That discussion is still going on. 1t is not yet finished,
and although Hon'ble Members might say that the Government have taken an
unnecessarlly long time over this matter, that caunot affect the motion that the

; Hon'ble Mr. Banerjee has moved. The point remains the same, that to ask the

Government of India to allot an unknown sum of money to uundetermined

experiments for a scheme that has not yet been devised, would be a course

which, I think, everyone here must admit to be unreasonable.

“In these circumstances, Sir, on behalf of Government, I am unable to
accept this Resolution, and I put it to the Hon'b'e Members of this Council that
it is unreasonable to ask the Government to accept this Resolution, whatever

may be their views on the merits of the question. The question, as I have
stated in ra%)lg to questions in Council, is still under consideration with the :
t

and a definite conclusion has been formed upon them, any action in the nature
of that suggested by the Hon'be Mr. Burendra Nath Banerjee would be wholly
premature.” - -

The Hon’ble Pandit Madan Mohan Malaviya :—* 8ir, I am
sure my friend the Hon'ble Mr. Burendra Nath Banerjee and other friends
who have spoken in support of this Resolution will recognise and feel grateful
for the attitude which the Hon'ble Member has taken up, which, as T under-
stand it, is an attitude not against the Resolution, but in sympathy with it.
The remarks of the Hon'ble Member mean, so far as I understand them, that
the matter is under the ‘ consideration of Government, and the Becretary of

. State, and as no definite scheme has been put forward, it is best to wait until
the matter has received further consideration, and then ask for an allotment
" for such a purpose. Ordinarily, Bir, that announcement on behalf of the

ate, and until these questions under discussion have been decided |
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Government should satisfy the supporters of such a Tesolution as is now
before the Council ; but I beg leave to point out that, in tho special circum-
stances of the case, in the matter of the special reform with which it dea's,
perhaps it wou!d be justifiable to press the matter upon the considera-
tion of the Government and to ask the Government to be pleased to allot,
tentatively, a sum of money which, in the event of the Sceretary of State
and the Government of India coming to an understanding during the
course of the year as to the manner in which the reform should be
carried out, should be available for initiating the reform. The Hon'ble the
Home Member has said that no definite scheme bas heen put forward.
The Council will recoguise the difficulty of any private member putting
forward a cut and dried scheme for the consideration of the Government
in a Resolution like this. If the Government are pleased to set apmt a
certain sum of money, however small it may be, that would be a proof
of the earnestness of Government, of the earnest desire of Government
to carry out the reform and to give effect to the scheme at an carly date: and,
on that allotment being made, the Government may be pleaced to appoint a
committee of some officials and some non-officials to discuss the scheme and
to make recommendations to the Government; or the Governmeont, as a result
of the correspondence that has been going on, may find itself in a position
to adopt one of two or three schemes which, I presume, are under consideration,
and give effect to them. It has been stated by the Hon’ble the Home Member
that at ﬁ)l‘ﬂ@ﬁut the extent of the experiment has not been cstimated, nor its cost
nor the locality where it should be tried. That is too true, but that, I submit,
is the very reason why the Resolution should be acceptable to Government. The
Resolution leaves the determination of the extent, of the cost and of the local-
ities in which the experiment should be made, to the Government. All that
we seek is to press this matter upon the attention of Government in order that a
‘beginning should be mmade. My Hon’ble fiiend Babu Bwendia Nath Banerjee
has drawn attention to the fact that it is now over 125 yeais since this matter
has been under the consideration of one or other of the officers of Government.
It was in 1792, I believe, that the first Regulation was planned, and nothin

that has been said subsequently could, I venture to say, equal in intensity an

olearness the expression of opinion that was contained in that Resolution of
1792. From that time forward the matter has off and on been considered
by various officials of Government. The highest placed cofficials of the
Orown have expressed themselves unreserved'y in favour of the principle
of the separation of these two functions. The condemnation of the com-
bination has been as unequivocal as has been the desiie to see it put an
end to. The last statement of Sir Harvey Adamson to which my friend
referred, left no room for doubt in any one's mind that the Government
had definitely decided to carry out the experiment Tho Hon'ble the Home
Member has been pleased to point out that there has been some coriespondence
since that time between the Local Governmeants and the Government of India,
and between the Government of India and the Becretary of State, and that
diffioulties of a {:raotical character have been pointed out which require further
consideration. I am sure, Sir, when a vast scheme is to be introduced diffi-
culties of a practical character must manifest themselves; but I submit that
English statesmnanship, that British-Indian statesmanship has surmounted
difficulties of a far harder character, and many reforms have been initiated
and carried out for the benefit of the people and the glory of the Govern-
ment where the difficulties were of a very much harder character than
any that can aiisein a scheme like this. The only difficulty which can
represent itself in a matter like this is the question of cost, and on that point
my fiiend has shown that the cost is .ot a formidable one, certainly that it is
not a forbidding one. That being so, I ask the Members of Goverument to con-
sider the question in this light. ere is a reform, the beneficent character of
which has been recognissd by Government for over a hundred yeais, to which
the Government, through its highest officials, has committe:l itself. The posi-
tion taken up by the Government is one from which the Government cannot
recede, and I have no doubt in my mind that it will not rccede, that the two
functions ought not to be confined in one officer. The whole question, so far
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as practical politics are concerned, relating to the separation of judicial and
exeoutive functions, is one of time when the reform will be begun, when
the experiment will be taken in hand. That being so, the Resolution, in asking
that & certain sum should be set apart, only trics to bring that time whon the
experiment would be begun nearer than perhaps it might otherwise be.”

“We all know that the Government has to consider numerous problems
connccted with the administration cf the country; and it is: no rcﬂuct:pn
upon the Government that the officers of Government should require
a longer time to consider some of the questions which are presented to
them than other questions. We all recognise it; but as the urgency of this
reform has made itself manifest among the people, as there is a_very keen
desire among the non-official Indian public that this reform should be carried
out, it is our duty to press it upon the attention of the Government in order
that a beginning may be made. If an allotment is now made, that will ensure
that matter will be considered during the course of the year, and that in some
places at least an experiment will be made. Personally I do not see why there
should be any such necessity of making the experiment in half a dozen places.
The principle is an absolutely safe and sound one. The method of carrying it
out does not admit of any complexity. Government have only to add a few
Deputy Collectors or to appoint a few junior Magistrates to deal with
judicial onses alone, and the question will be very near solution. The entie
scheme might be too costly, but if a certain amount is nllotted for the purpose
to bespent in the course of the year, then there will be an assurance to the
$ublic mind that the matter will not be shelved for another twelve months,.
and that will give great satisfaction to a great body of the non-official public
who are interested as keenly as the Government in upholding the purity of the-
administration of justice and in aecuringbthnt great blessing to the people-—a bless-
ing which they value above most other blessings—that of Twing sure of feeling, in
the most critical times, that the justice given to them will be untainted—entnely
untainted by any oconsideration except the stiict administration of justice.
For these reascns I most earnestly urge upon the Government the desirability of
reconsgidering the decision which the Hon’ble the Home Member has announced ;
and if he is able to allot a certain sum, however small it may be, I hope the
object of this Resolution may be gained”. :

‘ There is only one other remark of the Hon'ble the Home Member to
which I will advert. The Hon'ble Member said it had not been indicated
how this sum was to be spent. Now, 8ir, I need not take up the time
of the Council by reminding it that on many occasions sums are alloited for
definite and distinct purposes, and at the end of the yearit is found that"
these sums have not been spent. The Hon'ble Member for Education was
pléased to say earlier in the day in regard to my province that the sums allotted
to it had not been spent *'.

The Hon’ble Sir Reginald Craddock :—* May I have aword of
explanation ? I think the Hon’ble Pandit Malaviya misunderstood a remark
of mine. I did not raise any objection to the requst that an allotment might
be made because it was not indicated how it was to be spent if the experiment
ocould not be worked at any time. What I said was, that it had not heen!
indicated from what source this sum could be diverted.” ' '

The Hon’ble Pandit Madan Mohan Malaviya.—“I thank
the Hon'ble Member for his explanation, and would like to point out that the
15 lakhs of rupees which are unallotted to which my friend Mr. Fuzalbhoy
Currimbhoy drew the attention of the Government this morning, and out of those .
15 lakhs kept for Education and Sanitation, a small sum may be easily and use-
fully diverted to .provide the money needed for this reform. I am sure I need -
not dilate upon the feasibility of the scheme any longer, because if the Council
agrees that 1t is possible to initiate this scheme during the course of the year,
no harm will have been done either to the finances of Government or to*
any other interest. The reform is a very urgent one, and the sooner it is adopted,
the better will it be for the people of this country.”
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The Hon’ble Mr. Ghuznavi :—* Sir, I find that I cau support the
Hon’ble Mr. Banerjee with regard to the Resolution which he moves to-day.
The question of the separation of the judicial from the exceutive functions is a
very old one and has heen discussed threadbare.  Public opinion on this ques-
tion is very much divided. The Decentralisation Commission, if I am not
mistaken, in their Report advocated the soparation of these two functions. But
their recommendation so far has not heen possible to give effect to owing to, I
dare sny, the question of finance. And, as on the present ocecasion, we have
a good financial year and the Government coffers are full, it would be in my
opinion a step in the right direction if an experiment of the kind advocated by
my friend is made. So far as my part of the country is concerned I have a
Jarge number of friends among the district officials for whom I have the
greatest 1egard. I have had the good fortune of being associated with them
for a number of yecars, and have been able to sce with my own cyes the amount
of hard work which they have to do from the inspection of a pound to the
writing of the Administration Report, not to say, of their primary duty
of disgharging the combined judicial and executive functions entrusted to
them. For that consideration alone, if for no other, I agree with those
who think that the two functions should be separated. For I am convinced
that the work which a district head is called upon to do is far in excess of
what an ordinary man can do and yet keep his temper sober. On these
grounds, the time has come to make an experimont of the kind advoeated.
The experiment would at least have one good result, namely, it would be helpful
in coming to a right decision whether the separation of the executive from the
judicial 1n this country is feasible and whether it would be conducive to the

est interest of the rulers and the ruled. With these few brief remarks I have
much pleasure in supporting the Resolution.

“T am sorry I was not here to listen to the speech made by the Hon’ble the
Home Membet, and I do not know what lino was taken by him. At the same
time I am very thankful to the Government for shewing & certain amount of
rympathy for, this Regolution.”

The Hon’ble Mr. Vijiaraghavachariar :—8ir, I desire some
information about what the Hon'ble the Homoe Momber has said. I was not
ab'e to understand exactly what it is which he said is under the consideration
of Government ; whether it is the principle that is uunder consideration or
whether the principle having been accepted, a workable scheme is under con-
sideration and being devisel. I beg to be furnished with this information.”

The President (to the Hon'ble Sir Reginald Craddock) :—
“You will be ab'e to answer the Hou'ble Member. understand the Hon'ble

Member is only asking a question.”

The Hon'ble Sir Reginald Craddock :—“Perhaps I may be
allowed to speak a little later on.”

The Hon'ble Mr. Vijiaraghavachariar :—*8ir, whether or
not I shall speak on the Resolution Lefore us depends very much on the nature
of the information that will be furnished to me. If it is the case, Sir, that the
grincip]c has been accepted and it is being considered how to carry it out, I
doun't wish to speak. But if the question of the principle itself isunder consider-

ation, I have a few words to say.”

The Hon'ble Sir Reginald Craddock :—* Sir, the Hon’ble Mem-
ber appears to be under some difficulty in understanding the position I would
just like to makeit clear that I have carefully abstained throughout from dealing
with this matter except purely from the financial point of view. My conten-
tion—the contention I made on behalf of Government—is that it is unreasonable
to expect Government to depart from all its customs in making allotments.”

The President :—“I am very sorry to interrupt my Hon'ble
Colleague, but I am afraid we are getting a little bit out of order. The Hon'ble .
Member asks a specific question. I am afraid you will be losing your
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chance of speaking later if you speak on the merits of the case now. Auswer or
not, as you like, the specific question of the Hon’ble Member.

The Hon'ble Sir Reginald Craddock :—¢ Will the Hon'ble

Member state again what he waats ?

The Hon'ble Mr. Vijiaragaravachariar :—“ What I ask is,
has the question reached tho stage of flaality as to the pri.aciple 7 My own be-
lief is that Government have loag ago accepted the principle. However, I wish
to make it clear, and hence my question s simply this :--* Whether what is
now under the consideration of Government is the question of the acceptance of
the principle, or the principle having been accepted, how to devise a workablo
scheme.’

The Hon'ble Sir Reginald Craddock: —* I have no objection
to giving an answer on that point. It is quite impossiblo to differentiate either

the question of principle from the details or vice versa. "

- The Hon’ble Mr. Vijiaraghavachariar -~ Inthat case 1 shall
', say a few words on this important question. 8ir, it requires very great abilities
to prove scientifically and by argument what everybody knows to be true in-
stinctively. In my youth I a remark made by the author of a treatise on
Geometry, and that remark was to this effect: —* It was left to Euclid scienti-
fically to prove the truth of the proposition that two sides of a triangle are to
gether greater than the third, a truth which even asses knew iastinctively. He
said that if an ass had to go to a pond to quench its thirst and there were two
ways to it, one direct in a single straight line and the other round about along
two straight lines, the ass was sure to take the single short way.' 8ir, I “vould say
that the Hon'ble Babu Surendra Nath Banerjee has performed to-day a great feat
in conclusively proving a similar proposition. On the other hand, I have never
' troubled myself with the reasons for this accepted creed in every civilised countiy,
i namely that the executive and the judicial functions should be kept separate
! It is true that there have been some isolated opinions in this country to the
! contrary. But Government has nowhere ever said that the combination of its
judicial and executive functions is necessary either for efficiency or in view to

restige. And what the meaning of the word prestige in this sense is, I

o not know. Western nations often tell us that our Gods are Gods of fear and
not of love. Perhaps one can only understand what this prestige means if one
remembers this fact. The idea is in relation to fear and based on it. But it
" seems to me that greater prestige would attach itself to the position of exeocu-
tive officers if they would divest themselves of all judicial functions and leave
them to Magistrates and Judges exclusively. Then there is far greater chance
of really cordial relations being established between the people and the rulers.
Then is the chance of mnore and greater truths being obtained by the Distriot
Officers divesting themselves of all show of fear. It is absurd for the District
Officers to endeavour to get at the truth and the whole truth if they are to get
it from people who are always afraid of them. To be at once Magistrate and Chief
of the Police in the District, to be at once Judge and the Chief Executive
Officer, does not make for the efficiency of the officer and the prestige of Govern-
ment or the well-being of the people. I have never been able to reconcile
myself to this extraordinary aspect of the question, that the association
of the two functions is necessary in the interests of the pr-stige of Govern-
ment. I believe that if marriages are made in heaven, so also is this
separation between the judicial and executive funotions ordained in heaven,
and we must nccept it as a divine principle and give full effect to it
for better and for worse. I am not for making experiments piecemeal.
I am for accepting the principle and acting on it fully throughout the country
at once and for ever. The scparation when applied to the question before us
is one word no doubt, but as a practicable principle it implies & lot of thirgs.
It involves not only a comp'ete severance of the whole agency from executive
funotions, but also questions as to special qualifications, mode of recruitment,
promotion, as well as the kind of machinery for their supervision.
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“The question of the separation of the judicial from the executive Iunctions
is iucidenmthy now before the Royal Commission. It is true it is not pamt of
the refereace to the Comumission, but I believe it arose incidentally in defer-
mining questions as to recruitmeat and qualifications, cte., of the rervices. I
had the honour of being invited to be a witness before the Commission, and I
then stated my views fully in writing. I do not think it necessary to ieproduce
them now. I think it is an absolufe impossibility for one man to combiro
in himself these two functions efficiently. In the interest of cverybody it
is essentially Lecessary to separato the two at once. There is an intense and
growing feeling in the country that the sooner that this heaven-born truth
is given effect to, the better it will be for the Government aud the jeople
As to the question of a workable scheme, I would suggest that Government
should appoint a Committee for the purpose. 1 have equal faith in Committces
appointed by the Government of India as in Royal Commissions. 1 once had
very great faith in Royal Commissions, but I have now become a convert to
commissions appointed by the Indian Government as well. These would be
certainly much less expensive than Royal Commissions.  The system of combived
judicial and executive service we have now, was not inve:fod by the Govern-
ment. It is a survival of the growth of institutions that arose under the
sovereign company of merchants. It arose incidentally and gradually, and the

roper course now is, it seems to me, to appoint a Committee in India to over-

aul the whole system and, in view to find ways and means, to see what expen-
diture caun be curtailed and reduced here and there and what additional faxation,
if auy, is necessary for the purpose. This could all be easily iuvestigated by a
small Indian Commission. On this Commission may sit representatives of all
shades of opinions, I do not object to representation of even hostile opinions, for
instance, by persons like the Hon’ble Mr. Madge who, it appears, from his
speech here three years ago is an apostle of prestige. After he finishes his
labours on the Public Services Commission, he may bo invited to sit on the Indian
Commission and the whole matter may bo investigated and a workable scheme
arrived at; then Hon’ble Members o¥ this and Local Councils and the country
at large may scrutinise the scheme before it is finally accepted by Government.
As I said before, I am against experiments and partial experiments, but as my
Hon'ble friend asks for such nﬂiaﬁnd isolated experiments, I shall vote for
his Resolution on the principle that half a loaf is better than no bread.”

The Hon’ble Sir Ibrahim Rahimtoola :—*“Sir, I agree with
my Hon’ble friend Mr. Malaviya in regarding it to be a gratifying feature of the
debate that the Hon'ble the Home Member has not taken up a hostile attitude
in connection with this question. Were it not for the answer which he gavo
to the question which my Hon'ble friend Mr. Vijiaraghavachariar put to him, I
would not have risen to address the Council. The Hon’ble Sir Reginald said in
reply that the question of principle of the separation of judicial and execu-
tive functions was under consideration and formed the subject of correspondence
with the Secretary of State along with the dotails. Under the circumstances
I think we are entitled to ask how long will this consideration Jast? The
subject. as the Council is fully aware, is not a new one. It hasbeen both before
the public and the Government for many years, with the result that thero
is a general consensus of opinion in its favour. As the Hon'ble Mr. Banerjee
pointed out many high officials of Government have also recognised the sound-
ness of the princlgle that these two functions should be separated. If I remem-
ber rightly the only point that has been raised against the immediate application
of it has been one of cost, and that has now been so for many years. Aay I
venture to enquire how long it will take to provide funds to give effect to an
admittedly useful reform ? The Hon’ble the Home Member says that the Reso-
lution puts forward no scheme before us and the amount that 18 required is not
stated, and he arguesthat a vague demand for provision in the Budget is manifest-
iy unreasonable.  'We may for argument’s sake agree with that view. DBut may

inquire what other course is open to the non-official members if they
wish to press and press with all the force at their command the desirability
of getting the Government to come to a definite decision in regard to
this matter within a reasonable time ? It appears to me, Mr. President, that
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the only course open to the non-officials who feel strongly on the subject
is the one adopted by the Hon'ble Mr. Baunerjoe. If the explauation had been
that the Government of India are as equally anxious to introduce this prin-
ciple, and that all they arc waiting for is the preparation of a workable scheme
and its application within a reasonab'e time, I would have gladly appealed
to the Hon’ble Mr. Banerjee not to press his Resolution to a division. As far
as I have been able to follow the official explanation, it merely means that
we are still to wait for years before anything tangible ov definite may come
out of & question of wrgent reform in regard to which both official and non-
official 'opinion is largely on ome side. Under these circumstances, I think
the Hon’ble Mr. Banerjee will be well advised to press for a division for this
reason if for no other, viz,, to convince those pcople who may still have the
smallest doubt on the point that non-official opinion in regard to this question
is solid and unanimous.”

The Hon’ble Mr. Madhu Sudan Das :—“8ir, it is perhaps
absolutely too late at the present stage of this question to bring out facts and
figures or the personal experience of any person in support of the desirabilit
of this proposition. It has been before tho public for over a century and,
wherever one likes to go, he hears the cry for the separation of the judicial
and executive functions swrging round him. The Hon’ble Mr. Banerji in his
speech has given several extracts from the opinions of Official Members of this

ouncil ang from gentlemen of great judicial experience who had been in
positions such as Judges of the High Cowrt—who had been in positions to form
valuable opinion as to whether the combination of these two functions
has worked satisfactorily or unsatisfactorily. There has been, Bir, enough
material before the Government to come to a decision. If these opinions
are not sufficient to induce the Government to accept the desirability
or the popular desire for having a separation, it will be far better for Govern-
ment to say ¢ No we do not p~nsider this sufficient.’ If this mass of evidence
is not sufficient to enable Government to come to a definite conclusion, Govern-
ment would be justified to take such measures, with the knowledge of the
publio, as they consider necessary to come to a definite conclusion on the
subject. But from the answer that has been given by the Hon'hle the Home
Member, I am perfectly unable to understand the present position of Govern-
ment. First of all his reply was that he wanted to meet the question from a
‘technical point of view assimply a financial question ; that there was no scheme,
‘out 'and dry, before him, that there was not?ling to show how much money
was to be allotted, consequently he was not in a position to accept the
Resolution. An answer of that character would lead one to think that
what Government was waiting for was a definite scheme; that the principle
had been accepted by Government and it was only for want of definite
figures and a definitely formulated scheme, that Government could not
Mcegt this Resolution. But when the Hon’ble the Home Member replied
to the question put by the Hon'ble Mr. Vijinragavachariar he said thoe
‘question of ‘{n'inm le and the question of the details to be carried out
were s0 mixed up, that it was impossible to give a reply. That means the prin-
fcifple has not been accepted yet. It may, perhaps be due to a particular lack
‘of intelligence in me, but I cannot understand, 8ir, how it is difficult to disso-
ciate the principle from the scheme. The only possible way in which the
diﬁcull:jr could arise would be from the fact that the scheme having been
accepted there are not funds enough at the disposal of Government to carry out
that scheme. Then the question assumes this form. If a principle has been
accepted by Government, Government is bound to find funds for carrying out
the scheme ; or if the funds necessary for carrying out the scheme are so oxor-
‘bitantly high that it is beyond the power of the Government of India to carry
out that scheme, then the public ought to be satisfied by a definite answer to
‘that effect :—* that here is the sum required for carrying out the schenie and
it is beyond the power of the Government of India to carry it out’ Then, if
necessary, fresh taxation might be made. There has been such a cry for this
throughout the country, that I should not be surprised, if the Government of
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India were in need of fresh taxation, the peoplefwould be willing to pay a new
tax for carrying this out. .

“But the position of the Government of India has not been definitely
explained. Certainly, Sir, after these clear enunciations and announcements of
the opinions of men and officials in very high and responsible positions, and this
continuous cry of the people for this separation extending over such a long
period, the public have at least a right to know the exact position of the Govern-
ment with regard to this question. I have been very much disappointed,
and I am sure my disappointment has been shared by most of the non-official
members, that the reply from the Hon'ble the Home Member, considering the
gravity of this important question and the period for which it has been before
the public, has not been as definite and as satisfactory as it ought to be.

“If the Government of India really are not prepared to accept the prin-
ciple, the people should be informed that they are not so prepared, and allow
the people to take such action as they may be best advised to take under the
circumstances.”

The Hon’ble Meherban Sardar Khan Bahadur Jahan-
girji Vakil :— Sir, unlike some of those Hon'ble friends of mine who have
receded me, I am only going to take two minutes. I am not aware of any
instance of miscarriage of justice by the present state of things, that is, the
combination of executive and judicial functions in one and the same person.
However, I am inclined to believe that the separation of the two functions would
be a distinct improvement on the present state of things.

“ My Hon'ble friend Mr. Vijiaraghavachariar advocated the appointment of
a Committee by the Government of India to inquire into the question and gather
opinions from public bodies ; but I suppose he does that on the assumption that
the Government of India approves of the principle of the separation of
these two functions. For this reason, I believe we ought to be first informed
by the (~overnment of India whether they have decided to accept the principle
of the separation of the two functions. It was my misfortune to miss the
speech of the Hon'ble the Home Member, and I am not therefore in a position
to understand the exact fmit.ion the Government of India have taken up ;
but whatever it may be, I think that, if we are expected to wait only becauso
o practical scheme to work the reform is not ready, and if we are assured by
the Government of some certain time-limit, that is, if they are going to give
us sone exact and definite time within which they would be able to give us the
exact decision of the Government, then I say that we can afford to wait and I
do not see any harm in waiting. But if nothing of that sort is going to come
from the Government, then I sﬁpposc it is muoh better to see the Resolution
put by my friend the Hon'ble Mr. Banerjee passed to-day. I again say that,
if we are assured by the Government that, by waiting a little, the scheme to
which they referred will be ready and put into operation wholesale, then I
‘suppose that there is no harm at all in voting against the Resolution that has
been moved by my Hon’ble friend. Otherwise I request the Members of the
QOouncil to vote for the Resolution, because we do not lose anything at all. The
Resolution simply proposes to enable the Local Governments to carry out the
experiment—only the experiment—of the separation of judicial and executive
functions in the administration of criminal justice in areas to be selected by
them with the approval of the Government of India. They may select only a
very small area, only one small district, and I suppose Government does not
lose anything in carrying out that experiment. I suppose the question of cost
will not be a very great one "

The Hon’ble Mr. V. Pandit :—*"8ir, I rise to accord my support to
the very modest Resolution moved by the Hon'ble Mr. Banerji. In spite of
the objection to the Resolution which has been taken by the Hon'ble Home
Member, I consider that it has been very considerately worded, for this reason
that the Hon'ble mover of the Resolution has not asked for the introduc ion of
this experiment in any particular area, but has left to Government the option
of selecting the area which, from every point of view, they might consider best
for a trial of the experiment. .
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“The Resolution really wishes the Government to give an earnest of the
fulfilment of the promise which was made by Sir Harvey Adamson on behalf
of the Government of India in this Council ; and although the Resolution does
not give all the details which would be required for working out a scheme,
surely, as pointed out by the Hon’'ble %undit Madan Mohan Malaviya, the
Government can show its active sympathy with the principle, or at any rate,
with the proposal to try as an experiment whether the separation of executive
and judicial functions will not be in the best interests of the country.

“The question of this reform, as other Hon’ble Members have told the
Council, has beon before the country for a very long time, and it is unnecessary
to discuss the merits over and over again. .

“ There is no doubt that the objection on the score of prestige had been
raised in bygone times, and mention was madeof itin one of the spceches to-day,
but prestige is a dead horse and it is no use flogging the horse any longer. 1In
its best acceptation prestigé has, as I understand it, been taken to mean this:
If a Distriot gﬂicer appeared as a helpless person who, in spite of seeing any
wrong or injustice perpetrated in his own presence, or proved to his satisfaction,
came and told the people that he was unable to do anything, but that the
persons aggrieved must go to some particular Court, that would lower that Dis-
trict Officer in the estimation of the people, and it would not conduce to the

_ best administration of his charge. That is the highest interpretation which, as
I understand it, has been given of prestige. And even from that point of view,
the District Officer of to-day is no longer the District Officer as he was 30 or 40
years ago. We knew of Distriot Officers who had in themselves combined all tho

wers of the administration so far as their districts were concerned. The

istrict Officer was the head of the civil judiciary in the distriot ; he was the
head, as he is even now, of the magistracy ; he was, as he is now, the head of
the police, and he had large powers in respect of the District Board and the
Muniocipality and all institutions combined in him, in the work whereof he
was the active participator, the organising head of the district, who moved every-
thing and carried out ev mﬁjng sn‘acﬁcally himself. We find that the District
Officer has no longer anything to do with QOivil work. The District Officer also,
in heavier distriots, practically doesno oriminal work himself, and even functions
such as those conferred by section 80 of the COriminal Procedure Code are
exercised by other Magistrates than' the Distriot Magistrate. Therefore, if
whatever little power in conneotion with judicial administration may be left
to the District Magistrate -are taken away, it will not in any way cause any
serious loss of the prestige. which he possesses to-day. Moreover, the principle
of this reform is not that injustice is-done which ought to be avoided, but tﬂst
there ought not to be the slightest chance of anyone conceiving on account of
the union of the functions that injustice has been done although in fact, the
fullest measure of justice has been mefed out. It is the confidence in the

administration of justice in the minds of the peoiile which ought to be secured,

and this is the principle at stake in the reform which has been advocated.

* #T also think that the trial of this reform mi'ght enable us to see whether '

the police could also be. made more efficient by this means. It seems to me,

8ir, that the police, having been, or being in constant touch with the head of |

the distriot and also with the magistracy, sometimes feel that if in their minds .
they have created a sufficiently strong suspicion, or according to their own -

view, created a moral conviotion that a particular person has committed a
orime, it is no part of their duty to exert and bring all tho legal evidence that
would be necessary to prove a conviotion in a Oourt of law. And I speak

not only from the point of the view of the accused persons, but also '

from the point of view of the prosecution that this not unoften has the effect

of causing a failure of justice. . The High Courts and various other Courts °
have, for example, from time to time remarked that the police, in investigating :
cases, seem to regard the confession of tho acoused, instead of the checking :
point of the investigation, as the goal they have to attain : and after they have °
obtained that confession, they do not proceed further and try to oconnect the

links in the chain, and fully bring home the charge to the accused.

P
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“ 8ir, the District Officer, as everyone knows, has now-a-days a very heavy
burden thrown upon him. ‘T'he complexity of the administration and the
requisite development of various branches of the administration throw upon
him so much work, that it is really not possible for him to devote his attention
sufficiently to all those various branches of work as hoe wou'd be able to do if
certain of his dutics were taken off, and he were left frec to devote his attention
more to the development of the district with which he is entrusted. From all
these points of view, I think that, so far as the principle is concerned, it will
not be denied that there is a great deal to hope for, and as this Resolution
merely asks for a trial by way of an experiment, I submit that nothing will
be lost by trying this experiment on the modest scale which is proposed. I

therefore support this Resolution. "

The Hon'ble Mr. Fuzulbhoy Currimbhoy Ebrahim:—* 8ir,
up to now I was under the impression that Government had accepted the principle
of the separation of judicial and executive funotions. As the Hon'ble mover
of the Resolution has told us, many big officials in authority have pronounced
in its favour, and the people of the country have been under the impression
that the Government E:ul already accepted the prineiple. But now I find that
the Hon'ble the Home Member has not spoken onc way or the other, and he
hegitates to announce that the Govornment is in favour of the principle. I
hope the Government will soon decide and will accept the principle. They
know the opinion of the public. Without any exception the general opinion
of the publio is in favour of the separation.

“In regard to the expenditure, I must say that for Bombay, Madras, the
United Provinces and some other Provinces, Government will take some time
to formulate separate schemes, but I think Bengal is a province where they
have got a Permanent Settlement and where it will be very easy to try the
experiment. Taking this view, Bir, I support the Resolution. *’

The Hon'ble Mr. Wheeler:—“It is perhaps inevitable, Bir, that
a certain air of unreality has orept into this debate owing to the faot
that the Hon'ble Members who have spoken, and the Hon'ble Bir Reginald
Oraddock who spoke on behalf of Government, have not, perhaps, been
looking at the subjeot on identical lines. The Resolution of the Hon'ble
Mr. Banerjee has raised the merits of a Jong and interesting controversy
in the history of Indian administration, and we have had a view pup
which, as is well known, is held by a ocertain section of the people in this
rountry. Assuming the merits of the question be established, one point of view
«hich we have heard to-day is—Ilet us make a small entry in the Budget, be-
cause it is 80 small that it will not matter. On the other hand, another Hon'ble
Member is whole-heartedly in favour.of the wholesale and immediate marriage
of the Judicial and Executive branches, oblivious of the fact that a hasty
marriage may possibly lead to domestio disturbances hereafter, though in this
view he apparently desires a more ambitious provision. To-day’'s discussion has
-opened uF vistas and has raised points which have engnied attention for many
yeara past. It is possible to pursue such a discussion with interest, and possibly
with benefit, but that is not the question which at the moment is before the
Oouncil, and that is not the standpoint from which Sir Reginald Craddock
invited the Council to consider this matter. We are at present dealing with
the Financial Statement, and the question before us is purely a maiter of
financial provision. The intention of Resolutions moved at this stage is
that in the place of the proposals for the expenditure of the public funds
‘which may have bheen inserted in the Budget, other preferable objects
should be substituted. But one essential condition for a financial provision, as
‘having been once connected with that not always popular Department, the
Finance Department, I have occnsion to know, is that at the time the Budget is
prepared a definite scheme, or at any rate a scheme of which a reasonably
approximate estimate can he framed, can be laid before,the Finance Depart-
ment by the administrative Department concerned. The Hon'ble 8ir Reginald
‘Craddock has explained to tEe Council that fortunately or unfortunately,
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rightly or wrongly, this project is not at present in that position. The Hon’ble
Mgem er moving the Resolution naturally started its modern history from the
statement of the Hon'ble Sir Harvey Adamson in this Council. Since that
date, however, there have been discussions with Local Governments and cor-
respondence with the Secretary of State. Those discussions are still procceding,
and it is not possible now to make any statement as to the results of them.
The Hon'ble RLr Vijiaraghavachariar asks us to say whether this correspondence
dealt with questions of detail or principle, and the reply can only be, as made
by the Hon’ble 8ir Reginald Craddock, that matters of principle and detail are
80 intertwined that it is impossible to distinguish between them for the present
purpose. If then, Sir, there is no scheme o?the kind at present reat-tly_ which
would satisfy the Budget requirements, according to the ordinary administrative

rocedure, the motion to insert in the Budget, either a emall provision or a

arge one, necessarily fails, and without any pronouncement on the merits of
this question which has been argued in s0 many quatters to-day, that, I take
it, is the standpoint of Government with reference to this Resolution.”

The Hon'ble Babu Surendra Nath Banerjee:—8ir, I desire
.to associate myself with the Hon'ble Pandit Madan Mohan Malaviya in
appealing to the Government to reconsider its position. I think the Government
have now some idea, as the result of the discussion which has taken place in this
Oouncil, of the intensity of public feeling which exists with regard to this matter.
Indian Members of this Council who may differ in other matters are altogether
of one mind in presenting an united front, and pressing for the acceptance
of the Resolution whioh I have had the honour to move. And, Bir, this feeling
which has been reflected here in this Council to-day, is the feeling of the
oountry only expressed with perhaps less moderation, and less self-restraint.
I earnestly beg of the Government to take note of this feeling, for, since the
-visit of His Majesty to this pountry, the polioy of the Government has been a
‘policy of oonciliation and: a policy to wui'k in the light of public opinion.
'E)r, exception has been taken to this Resolution on the ground that no scheme
‘has been formulated by me. Is it my business to formulate a scheme ?
“I olaim, Bir, as a Member of this Council, as representing the non-official
‘members, that it is our business to recommend principles to this Council
for its acceptance, and for the Exeocutive Government to work out the details,
It is not our business to:formulate schemes. It is our business to lay
‘down principles and to suggest the outlines of schemes which may or may not
‘be acceptable to the Executive Government. And then, Bir, when you talk
-of formulating & scheme, the scheme that will do for Bengal will not do for
{Madras : the schemeé that will do ‘for Madras will not do for Bombay. The
conditions and the ciroumstances of the different provinces differ so widely :
and if I wore to undertake to formulate a scheme that would be applicable to
Bengal, my friends round this table ma; not accept it.

“If therefore a scheme has to be formulated, it has to be formulated by the
Exeoutive Government, and not indeed by the Executive Government sitﬁng_
at Delhi, but by the various Provincial Governments subject to the supervi-
sion and control of the Government of India. Bir, I have no doubt as to what
the ultimate issue of this contention will be. I am perfectly certain that
British sonse of justice and fair play will eventually triumph, and that, if not
now, in the near future, the Resolution and its underlying principle will be
accepted. But is it wise, I ask, to prolon§ the day of contention, the day of
controversy, the day of disappointment ? I cannot help thinking that the state-
ment of the Hon’ble the Home Member, which has been repeated by the Hon'ble
the Home Beoretary, will create a sense of profound dissatistaction through-
out the Jength and breadth of the country. If thereis one question more
than another which is at the present moment exercising the minds of my
oountry men and which will (before long) become the burning topic of the
day, it is the T:estion of the separation of judicial and executive functions,
and it is the clear duty of the Government to take note of the rising tide of
publio opinion and to formulate administrative measures that will bridge the
gulf between the administration and the people. Once again, most earnestly
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do I appeal to the Home Member to reconsider his decision and to give us the
assurance that within a definite time a practical scheme will be laid before the
Oouncil, and that this experiment will be put upon its trial.”

The Council divided as follows :—

Ayes—25.

The Hon'ble Mr. Ghuznavi; the Hon'ble Maharaja Manindra Chandra
Nandi; the Hon'ble Raja of Mahmudabad ; the Hon’ble Raja Kushalpal Bing ;
the Hon'ble Rai 8ri Ram Bahadur ; the Hon'ble Pandit Madan Mohan Ma]m‘iya.;
the Hon’ble Nawab Saiyid Muhammad ; the Hon’ble Mr. O. Viji havachariar;
the Hon’ble Mr. Panaganti Rama Rayaningar; the Hon'ble Khan Bahadur
Mir Asad Ali Khan ; the Hon'ble Sir Ibrahim Rahimtoola ; the Hon'ble Xhan
Bahadur Rustomji Jehangirji; the Hon'ble Mr. Juzulbhoy Currimbhoy
Ebrahim ; the Hon’ble Babu Burendra Nath Banerji; the Hon'ble Ranajit
Sinha ; the Hon'ble Raja Saiyid Abu Jafar ; the Hon’ble Mr. Madhu Sudan
Das; the Hon'ble aharaj-Kumar of Tikari; the Hon'ble Mr. Qumrul
Huda; the Hon’ble Rai 8ita Nath Roy; the Hon’ble Malik Umar Hayat
Khan ; the Hon'ble Raja Jai Chand; the Hon'ble Mr. V. R. Pandit; the
Hon'ble Bir G. M. Ohitnavis; the Hon'ble Mr. Srijut Ghanasyam Barua.

Nm;47.

The Hon’ble Bir Guy Fleetwood Wilson ; the Hon'ble 8ir Robert CQarlyle;
the Hon'ble Bir Harcourt Butler; the Hon'ble Mr. S8yed Ali Imam ; the
Hon'ble Mr. Clark; the Hon’ble Sir Reginald Oraddock; the Hon’ble Mr.
Hailey ; the Hon’ble 8ir T. R. Wynne ; the Hon’ble Mr. Monteath ; the Hon'ble
Mr. Baunders; the Hon’ble 8ir A. H. McMahon; the Hon’ble Mr. Wheeler;
the Hon'ble Mr. Enthoven ; the Hon’ble Mr. Sharp ; the Hon’ble Mr. Porter ; the
Hon’ble 8ir E. D. Maclagan ; the Hon’ble Mr. Gillan ; the Hon'ble Major-Gene-
ral Birdwood ; the Hon'ble Mr. Michael; the Hon'ble Burgeon-General Bir
C. P. Lukis; the Hon'ble Mr. Gordon ; the Hon'ble Mr. Maxwell ; the Hon’ble
Major Robertson ; the Hon'ble Mr. Kenrick; the Hon'ble Mr. Kesteven; the
Hon'ble Mr. Kinney ; the Hon'ble Sir William Vincent; tho Hon'ble Mr. Carr;
the Hon'ble 8ir O. rong ; the Hon'ble Mr. Macpherson ; the Hon'ble Mr,
Maude; the Hon'ble Mr, Arthur; the Hon'ble Major Brooke Blakeway; the
Hon’ble Mr. Meredith ; the Hon'ble Mr. Walker ; the Hon'ble M. Arbuthnott;
the Hon'ble Mr. Eales. )

8o the Resolution was rejected.
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. SEcOND BTAGE.

The Hon’ble Mr. Gillan :—*On behalf of the Hon'ble the Finance
Member, I beg to open the second stage of the discussion on and to introduce
the following heads of the Financial Statement for 1913-14:— :

REVENUE. EXPENDITURE.
II.—Opium, 1. Refunds.
XII.—Interest. 4. Opium.
XV.—Mint. 6. Stamps.
XXII.—Receipts in aid of saperannua- [ 10. Assessed Taxes.
tion. 14, Interest on obligations other than the
XXIV.—Exchange. Public Debt.
XXV.—Miscellaneous. 17. Mint.
B 28. Civil Furlough and Absenteo Allowances.
29. Superannuation Allowances and Pensions.
81. Exchange.
82. Miscellaneous.
36. Reduction or Avoidance of Debt.

“] do mnot think it is theintention of the Hon'ble the Finance Member

to a.dd-_nnithing to what was said in the Financial Statement or explanatory
-memorandum.” )

' The Hon'ble Sir Robert Carlyle :—I rise, Sir, o introduce the
following heads of ‘the Financial Statement for 1918-14 :—

REVENUE. EXPENDITURE.
o L—Land R&enuo. . 8. Land Revenue.
;  VIL—Provincial Rates. 8. Provincial Rates.
:  JX.—Forest. 11, Forest.
. XXI—8ciontific and other Minor Depart-| 28. Beientific and other Minor Depattmenta.
ie ments.
. FXXIX— . e : 83, Famine Relief.
-+ XXX Irigntion i | 3587 protective Works :—Irrigati
. XXXI—Civil Works. ¢ 42 A} ve Yorks:—lmgation.
' g& Irr_igstion.
45. Civil Works. .
49. Capital ontlay on Irrigation.

«T will take first the heads deslt with by the Revenue Department.
“The distribution ‘of the special grapt of 10 lakhs for agricultural and allied
purposes is explained in paragraph 24 of the Financial Statement.

“I have .nothing to add to the Finanocial Statement regarding Land
RBevenue and Provinl::gml Rates. :

. ..* While our forests are.essential to the well-being of India from other
aspects, they are:also of very great importance from the revenue point of
view. It robably be generations before we can get from our forests any-
thing approaching the results obtained in some countrivs of Europe. Yet even
now our net revenue is not inconsiderable, though it is a trifle to what we may
reasonably expect when forest industries develop on a considerable scale.
I foresee a great advance in the near future. I spoke last year of
experiinents. made by a private firm in connection with the il:para.tion
of wood pulp from bamboos. These experiments appear to have been
successful, and several concessions have already been given, while others
are now under. consideration, with a view to manufacturing paper pulp
from trees, grass and bamboos. Though a beginning only has n
made, it is a very . promising beginning in the direction of utilising what
are now over thousands of square miles practically waste products. One of
the most important functions of the Forest Research Institute is to examine
into the poseibility of increasing the wealth of the country by the commercial
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exploitation of our forest products. I would, in this connection, draw atten-
tion to a Commercial Guide to the I'orest Economic Products of India recent-
ly issued by the Research Institute, and I can assure all desirous to investi-
gate and utilize the resources of our forests that they will receive the co-
operation of the Provincial Governments and of the Research Institute at
Dehra Dun. Improved lahoratories and apparatus are required to increase
the efficiency of the Research Institute, aﬂo an increase of acoommodation.
For this purpose we have provided Rs. 30,000, We are also making small
grants to aid two of the provinces, namely, Burma and Assam, where develop-
ment is most urgent.

“ Another very important line of development is to improve our methods
of extracting forest produce, and a proposal is now before Government to
appoint a Forest Engineer to enable us among other things to introduce more
largely mechanical means of extraction. I amn suro that once we seriously set
ourselves to reduce the cost of extraction of forest products, the work will very
rapidly expand, and in a few years the resylts on our revenue will be very
marked.

“Under the head ‘scientifio and other minor Departments * I will deal with—

The Survey of India,
Meteorological Survey,
Bacteriology and Agriculture.

“ 8o far asthe Survey Department is concerned, the main point to notice
is that with the sanoction of the Becretary of Btate the pay and prospeets of
the Provincial Bervice have been greatly improved. Extra expenditure this
gear under the head of Provincial Burvey was 278,000 and in 1918-14 it will

e R80,000.

“The inoreasein the estimate under the head ‘ Meteorological Survey ’ for
1918-14 is due to our having decided to spend during the next ten years some
three lakhs on inquiries into the conditions of the upper air, as knowledge of
these conditions may enable us to form much more acourate forecasts than is
now possible, and spesial arrangements will be inaugurated at Agra and else-
where before the next rains to carry out this investigation. We have also
under consideration the possibility of improving our arrangements for storm
warnings in the Indian Ocean, and we have sct aside R 40,000 from our special

nt of 10 lakhs for these and some other minor objects connected with the
partment.

“ Under the head of ‘ Bacteriology’ I have to deal with the expenditure
on bacteriological work carried out at the Government Laboratory at Mukte-
sar and of the branch laboratory at Bareilly in the United Provinces. The
laboratories now provide anti-rinderpest serum not only for India but also for
other countries in the East, and we have during the year received a specially
large order for the nu}gg of serum to the Egyptian Government. Owin
to the researches of the cer in oharge, Major Holmes, new methods o
preparation have been discovered, which have enabled us to make con-
siderable economies and to avoid the risk of a breakdown to. which
we were some years ago exposed. We hoge to spend a substantial part
of our special grant in providing increased accommodation at the branch
laboratory at Bareilly, and in strengthening the staff at Muktesar.

“An increase of 3 lakhs, as compared with last year's budget, shown under

the head ¢ Agriculture’ in the Budget for 1913-14 is mainly due fo that
rtion of the special grant which has not been distributed to Provincial
&wmmenta and includes the special provision which we are making for Bacte-
riology. 8o far as Agriculture proper is concerned, we propose to spend some
R60,000 of this grant in connection with the Agriculture Institute at Pusa. At
Pusa our officers continue to do excellent work for the country, and I would
invite such members as are interested in the agricultural progress of India to
peruse the report issued recently of the work doneat usa during the last year. I
would specially draw attention to the work which is now being done in the



404 FINANCIAL STATEMENT.
| Sir Robert Carlyle.) [7re March, 19187]

selection and cultivation of Indian wheats and in the examination of insect pests.
Weintend to expand and to improve the work done at Pusa by devoting part of
our grant, among other matters, to the purchase of steam cultivating machi-
nery, the development of fruit work, the testing of milling and baking qualitics
of wheats, bacteriological investigation into rice cultivation, the demonstration
of improved methods of saltpetre refining, and the establishment of a dairy farm.
We have distributed R4,85,000 of our special grant to Local Governments. We
have not tied their hands, but we have indicated to them our desire that the
grants should, as far as possible. be utilised for certain specific objects, such as
the establishment of sugarcane farms, the extension and improvement of sugar
and cotton oultivation, the boring of tube wells and the improvement of
serioulture and fisheries. We hope too that the Local Governments may be
able to utilize part of the general grant of one orore which has been made to
them, on the development of agricultural resources.

“Famine relief is at present confined to the district of Ahmednagar and
its neighbourhood in the Bombay Decocan and to the tracts round Mirzapore
and Benares in the United Provinces, but the recent rain has done much good
in the United Provinces. In Bombay the distress is at present almost entirel
confined to classes incapable of earning wages. Test relief works were opencd,
but had to be closed as they did not attract labour, and gratuitous relief alone is
being given. A serious feature of the situation is the want of water and fodder
for cattle, and measures have been taken to cope with the situation in both
regpects. Among other measures, the rates for the transport of fodder by rail

" to the distriots affected have been largely reduced. In the United Provinces
the distress has been met mainly by relief on test works, but these have largely
been supplemented by a considerable expansion of ordinary public works.

“The finanocial results for the current year of Major Irrigation Works are
very satisfactory. : The net }:ﬂ'oﬁt after paying all charges inclusive of interest
will be over 269 lakhs ofj rupees. This constitutes a record, the previous
highest return being 228 lakhs in 1911-12. 'We anticipate for 1913-14 a
slightly reduced net revenue but still higher than the previous record.

' %The annual expenditure on new produotive and protective works taken
together continues to increase. The total provision in the Revised and Budget
Estimates is 289 lakhs for the current year and 310 lakhs for the ensuing year.
This is well in advance of the annual .outlay of 220 lakhs contemplated by
the Irrigation Commission. The Irrigation Commission submitted its report
in 1903-04. It was not till 1908-09 that we were able to work up to anything
near the annual érmd.itnre of R2,20,00,000 proposed by them. Since then
we have never gone back and - during the last two years the expenditure in
excess of the standard they suggested has been very considerable, and we will,
I hope for many yearsto come, never go back to it. 8o far as productive works .
are conoerned, 1 am glad to say that for several years in succession we have exceed-
ed the original budget provision. This hasnot been the case with protective works.
The estimated expenditure on protective works is 64 lakhs for the current year, .
and 90 lakhs for the next year. I regret that the original budget provision:
of 76 lakhs for protective works was mot worked up to. There has again been
some difficulty in working up to_the programme in some provinces; but I am
glad to say there is every prospect-of a higher standard of expenditure being
established in the mear future. It is hoped that the contracts for the Nira
%ht Bank Canal in Bombay will be placed shortly and that construction
il be pushed on rapidly. The expenditure on this canal in 1913-14 is
expe to be about .28 lakhs, and the work will probably require an annual
rant of some 35 lakhs for the next nine years to come. The Tendula Canal in
Ehe Central Provinces is in full progress, and will require ten lakhs or more:
of our annual grant during the next decade. The estimates for the Gokak.
Oanal in Bombay, another large protective work, will, it is hoped, shortly be
submitted for the sanction of the Secretary of State, and its programme pro-
vides foran annual expenditure of 15 lakhs for twelve years or more. ese ’
three large works are calculated to absorb about one-half of our annual pro-'
tective works grant for several years to come and their proseoution will, I



FINANOIAL STATEMENT. 405

[7Te MArcH, 1913.] [Sir Robert Carlyle; Sir Harcourt DButler;
Surgeon-Geuneral Sir Pardey Lukis.)

hope, enable us soon to utilise the full maximum annual grant of 100 lakhs
which the Secretary of State has sanctioned. But itis not only by the
construction of new works that we are incredsing the area protected by
irrigation. The area protected by existing works is being steadily and largely
extended by iLmprovements in the works themselves, Qb_\r better methods of
distribution, by reduction in the supply to areas which receive at present
more water than is actually requirec‘ to bring the crops to maturity and
b{ameasuras for preventing loss of water by percolation from government
channels. There is no doubt thatin many cases more water than is required
for their crops is used by the cultivators, and I hope it may sho:tly be possible
to appoint an Agricultural officer working in close touch with the Public
‘Works Department to inquire into the best means of ascertaining and bringing
to the notice of the cultivators the amount of water which can bo most
effectively utilised. Nothing would more tend to check the excessive use of
water for irrigation purposes than the introduction of a system of sclling water
by .volume; and we trust that the modules which are now being introduced
on certain works will in time lead to the introduction of such a system.

“As regards Civil Works the grant provided next year is 102:32 lakhs
(excluding 1 lakh for Archweological works) against the grant for the current
year, of 86 657 lakhs. Of the sum provided in 1913-14, 4343 lakhs represents
the amount it is proposed to spend on Original Works chiefly to meet the
requirements of Posts, 'l'elegraphs, Customs and the Currency Department.
Uuder Telegraphs there is a provision of R332 lakhs for Radio stations at
Bangalore, Secunderabad, Madras, Peshawar, Quetta, Burma and Port Blair.
As I pointed out last year, so far as the Original Works are concerned, the
Public Works De&artment is practically in the position of an agent for other
Departments, and the number and size of buildings to be put up must depend
mainly on the demand of other Departments. The provisioa for repairs amounts
to 1875 lakhs which is "76 lakhs more than that allowed last year. The cost
of repairs must necessarily iucrease pars passu with the maintenance of a larger
number of civil buildings, roads, ete.”

The Hon’ble Sir Harcourt Butler:—“8ir, I beg to introduce
the following heads of the Financial Statement: Revenue—*Education,’
No. XIX and the sub-head ¢ Sanitation,’ under *Medical,” No. XX of the
Budget heads and the sane heads under Expenditure. I think it will be for the
convenience of the Council, as my statements consist largely of a table state-
meut of financial figu.es, if I lay them on the tablo. I lay on the table a state-
moat of the educationa! grants and an educational summary with statistios
showing eduocational progiess during the year, whioh will be published in the
next Gazette ; also a statement showing in detail the sanitary grants and the
objects for which they are given. I w:ll now ask the Hon'ble Surgeon-General
8ir Pardey Lukis to make a statement as to what is being done in the import-
unt department of research.”

The Hon'ble Surgeon-General Sir Pardey Lukis :—8ir,
as requested by the Hon’ble Member in charge of the Education Department,
I rise to submit to Council a statement as regards both research work which
has been carried out during the past year and the various inquiries which are
either in ess or about to be undertaken in-the immediate future. In so
doing I will be as brief as is consistent with making clear to a lay audience this
hig?:fy technical subjeot. The diseases with which I shall deal are seven in
number. Five of these, namely, Malaria, Yellow Fever, Ilague, Kala Azar,
and Relapsing Fever are conveyed from man to man by biting insects. The
remaining two—Cholera and Dysentery—are as a rule water-borne.

“] will first- deal with what is being done in connection with malaria.
There can be no doubt that this disease is responsible for more sickness and
death in this country than any other individual cause. In some tracts it is a
soourge worse than either Pl&iue or cholera, and in few places does the popu-
lation escape-entirely. To this the Goverament of India 1s keenly alive, and
spedial . exertions are being made to mitigate the evil. At the present time
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there are eight officers on special duty in different parts of India studying the
local conditioas which uaderlie and are causing the malaria and devising schémes
for its reductioa or abolition. Special grants have been ma-e by the Government
of India forsuch investigations, and as schemes have been prepared, further
grants have been given either to cover their full cost or assist in bringing them
into effect. T'o Madras Rs. 28 000 has been given for a malarial inquiry in
Ennore, and this as also a general investigation into malarial couditions
throughout the whole Eresidenuy is in progress. A complete survey of the
conditions favouring the prevalence of malaria in Bombay has furnished recom-
mendations for the preveation of that disease within the City. A grant: of
Rs. 50,000 has been given to assist iu carrying these out. Two other investiga-
tions—one in Sind and the other in the Canara District—are also in progress
in this Presidency, and for these a grant of Rs. 21,380 has been made.

“In Bengal the conditions are very different from those in other parts of
India, and, as thé Hon’ble Member told you just now, malaria appears to Dbe
largely due to overgrowth of jung'e. The Government of India suggested that
an experiment might be made to see how far conditions could be ameliorated by
the clearance of this jungle,‘and the grani o. Rs. 50,000 has beon made to help
in carrying it out. Other experiments aud investigations are in progress in
‘this provinoce which, it is: hoped;, will lead to fuither good results. In the
“United Provinces malarial isurveys were undertaken in the towns of Saharan-
pur, Nagina, Kosi, Kairana and Meerut. These have all' been completed
and recommendations made for eaéh place. In Sabaranpur, Nagina and Kosi
an aotive anti-moesquito campaign is being carried out with the aid of a grant
of Rs. 1,80,000 from the Governmenti of India. The schemes for Kairana and
Meerut are still undef consideration. From the Punjab Government a scheme
regarding the town of Palwal, which lies in a specially malarious tract, has béen
received and Rs. 35,000 is jbeing allottel towards its oost. In Burma the
Malaria Officer- has prepared a scheine for the town of Kyaukpyu, and in Delhi
a full survey of all the conditions tending to malaria has also been made. This
survey has placed us in possession of acourate information as to the nature and
-extent of malarial infection in and around old Delhi—information which will be
“of great use to the authorities when they are considering the location of the new
Imperial City. The list of work in prog-ess is a long and satisfactory one, but
At is Government's intention to further extend it to other places as men and

funds become available.

- “Inthis connection I_fma.y mention that several interesting points were
.brought into prominence during the discussion at the recent Malarial Conference
‘at Madras. E‘hué investigations have shown that the cu'tivation of rice and of
;other orops for which an abundance of water is necessary need not lead to the

. formation of dangerous breeding grounds for mosquitos. In the interests of
_.agrioulture, therefore, we are .endeavouring to ascertain the precise conditions

.under which such cultivation is, or is not, likely to be harmful. - 'We are also
puisuing inquiries with a_view to discovering what are the most effective larvi-
.cides and natural enemies of the mosquito and which of themn are best suited
-for use in partioular localities® and unier diffarent conditions of environment,
-Here 1 must mention‘a very interesting paper on insect psychology, which. was
:read by Professor Howleit before the.last meeting of the goneral malarial com:
mittee. This paper: shows .that we must regard the biting inseols- naot-as
intelligant beings consoiously shaping a path through life, but as beng in.a
state of active hypnotic trance and influenced by external stimuli such-as

. particular scents and sounds. If Mr, Howlett's view is_carrect, it.is obvious

..that it opens up great posaibilities.in mosquita control.. Once we discoxer

the stimulus which determines’a masquito’s action .we: hold the. key of .the
tion since we can: apply our knowledge to the moaquito's undoing....As
rofessor Howlett aptly puts it ‘it is no intelligent.foe we have to fight, but
_& mere battalion ‘of somnambulists.’ _ -
“I turn now to. Yellow Fever :—The Couneil will remember. that - Major
.James was sent to Panama.to devise measures: for keeping. this disease
out of the country. This officer haa returned to. India and submitted a' mést

- .interesting znd waluable report: which will shortly. be published. ' Meanwhile
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Hon'ble Members will be glul to learn that after a careful study of
the trade routes Major James is of opinion that the immediate danger to
India on the opening of the Panama Canal is not as great as was anticipated
originally. Iis chicf reasons for this view are first that the very thorough
recautions taken at Honolulu which is the first port of eall for the trans-
Pacific voynze to the Enst, affords astronz protection agzainst the infection
of Asia and the East Indies, and secondly, that on the usual route to Hong Kong,
the ships after leaving Honolulu pass noithwards into latitudes not as a rule
favourable to the life of the mosquito so that there is little likelihood at present
of the introduction of infected mosquitos into our ports. This however does
not justify the conclusion that little or no action is at present necessary.
Major James makes a number of important recommendations which are now
under consideration. Time will not permit of my dealing with thess, but
I must say a few words with reference to the extermination of the stegomyia
or ‘tiger’ mosquito cr its reduction to non-dangerous numbers in our perts.
The surveys already carriel ont show that the stezomyia is essentially a
domestic mosquito which breeds in small collections of stagnant water such
as old bottles, tins, water-barrels, etc, within house limits Its extermination
tharefore is essentinlly a matter of house sanitation. But from the observations
made it is clear that the key to the problem of reducing the number of
stegomyin mosquitos in Indian sea-ports lies in tho improvement of the water-
supply. We can easily deal with discarded tins, bottles, eto, thrown away
in yards, but if we are to attain success, it is necessary that arrangements should
be made for a continuous water-supply. to the houses, thus obviating the
necessity for water storage in honses, for it is the receptacles for ruch storage
which constitute the most important breeling grounds of this mosquito.

“I now come to Plague :—In connection with this disease, two very important
poirts have been brought into prominence at the recent Banitary Conference,

(1) The large part playel in theanread of plague hy grain stores and
grain markets. Captain White has shown clearly that there is a
close correlation between the import of grain into -each trade
bleck ard the amount of plague from which such arens have
suffered in the past. It follows, therefore, that the protection of
grain in bunnias’ shops. the construction of rat-pruof grain
Eodowns and where possible their erection at some distance from

uman habitations are useful preventive measures. There is also
the problem of the disinfection of grain in bulk. T.ast year I
informed the Council that experiments were in progress at Parel
with a view to solving the prob'om of how to disinfect bags of
grain without damagine their contents. These experiments have

rovelencouraging unler laboratory conditions, but we considered
it necessary to carry out a practical experiment of disinfection of
grain on a larger scale, and for that purpose a sum of ome
‘thousand rupees has been sanctioned from the research fund.

(2) The second important point is that if a locality is infected late in
the }:lngue season the disease does not burn itself out and the
locality thus becomes the starting point of an early epidemic in
the next sensnn and thus a potential srurce of wideapread infection.
It is obvious therefore that special attention shou'd l:e paid to the
definite marking down of such localities, and that the enerzies of
plague preventive staffs instead of he‘ng relaxed as is 80 often the
‘case, :lhoultl be specially concentrated on them during the quiescent
period. ;

“I now come to-the Kala Azar inquiry. The rescarches into this disease
“have been carriedl out under the direction of a committes consisting of
Surgeon-General Bannerman as Chairman, and Major Christophers and
Dr. Bentley as Members. The actual investizations have been entrusted to
Captains Patton and Mackie and Dr. Korke, the division of labour heing as
" follows :—Captain Mackie has conducted an epidemiological inquiry into the
‘distribution ‘and prevalence of Kala Azar in Assam, where the conditions for
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the spread of the discase appear to be peculiarly favcurable. Captain Patton
and Dr. Korke have worked in Madras, the former devoting himself chiefly
to laboratory cxperiments in the King Institute, Guindy, while Dr. Korke
undertook the investigation of the disease in the endemic arca at Royapuram.
Distinct progress has been made by all the officers working on this inquiry.
Captain Patton has shown that under certain definite conditions the parasite
of Kala Azar undergoes its full cycle of development in the body of the bug
which he considers to be the insect-carrier of the dicease. He has not yet
succeeded however in transmitting the diseare from one animal to another.
The dificulty of course is to obtain a susceptible animal for the transmission
experiments, but we hope that this difficulty will soon be surmounted. I must
mention here that Co?onel Donovan, who was the original discoverer of the
};;.rnsite, has given good reasons for thinking it possible that the infection of

ala Azar may also be conveyed through the mouth and that Dr. Korke as
a result of his investigations in Royapuram has elicited the interesting fact that
the disease is not strictly speaking a house infection, but that it tends to cling
to communities having olose social intercourse with one another. It is obvious
‘therefore that more work is needed, and it has been decided to continue the

inquiry for another year both by laboratory experiments and investigations
in the field.

*“The last of the insect-borne diseases is Relapsing Fever :—This is a disease
due to an animal tEa.rmiite which from its dpeculinr spiral ahz‘;ipe is called a
_spirochate, and the insect-carrier of the disease, as was proved some time
by Captain Mackie, is the body louse. The disease bad practically died out
in this part of India, but it has recently re-appeared in the United Provinces,
‘and there are reasons for believing that it is endemic in the Jumna Kadir
'where it is frequently unrecognised and treated as Malaria. We have there-
ifore at the request of the Local Government deputed Captain Brown from the
;Research Institute at sauli to proceed to the United Provinces for a period
“of three months in order to'investigate the causes of the recent outbreak.

. “] now come to the'two so-called water-borne diseases, Cholera and
iDysentery. : -

H “Major Greig working at Calcutta and Puri has during the year carried
:out a most important series of observations which go to prove that in addition
:to contaminated water the following three factors are of great importance in
ithe spread of cholera :—

t (a) Convalescénts, who though showing no symptoms, are still infec-

tive. °© '

() Healthy persons who have been in contact with cholera cases and
who are'acting as ¢ carriers’ without having themselves contracted
the disease.

(c) Flies.

. u Maf'or' Greig is still continuing his researches which will, I trust, prove of
'much value to the Committee which is now inquiring into the poasiEilityof
‘improving the sanitary arrangements at the different cll‘)ilgrim centres. As
‘regards dysentery which is the cause of s0 much sickness and mortality
'throughout India generally and specially in Eastern Bengal and the
' Andamans, all I need say is that much uncertainty and doubt still exist
as to the causation of its different varieties. It has been decided therefore
that the whole subject shall be carefully and thoroughly investigated, and we
have selected for this purpose Captain Cunningham, the assistant to the
Director of the Central Research Institute, KXasguli.

“QOne word more and I havedone. Itisobviousthat in dealing with water-
borne diseases we must be in a position to say definitel {I whether or no & given
sample of water is fit for human consumption. Now this is a point on which
there is much difference of opinion. Itis recognised that the bacteriological
standards fixed for England a:e not always 1eliable in this country. Moreover,
when samples of water are sent to distant laboratories, thoy are liable to u.der-
go decomposition en route, and thus the analysis may be of little or no value.
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It has been decided thercfore to hold an exhaustive inquiry into the following
points :—

(s) What are the most suitable methods of water analysis ?

(b) Is it possible to fix definite bacteriological standards for India ?

(¢) What plans should be adopte’l for conveying samples of water to
and from distant laboratories ?

“This, 8ir, is our programme. I trust the Council will find it satisfactory.”

The Hon’ble Mr. Clark :—*“8ir, I have to introduce the heads
of Excise, Customs, the Post Office and Telegraphs, .Stationery and Print-
ing aud Railways. As regards the heads of minor importance in this list, I
have nothing to add to the memorandum explaining the details of the estimates,
except that in relation to Stationery and Printing, I should like to take this
opportunity of expressing an appreciation, in which I am sure Council will
share, of the effective manner in which the difficult task of creating at Delhi
a printing press adequate to meet the heavy strain imposed upon it during our
Legislative Bession, been carried out by Mr. Cogswell, the Controller of
the Btationery Departnent, and Mr. Meikle, the Superintendent of Printing.
Great credit also is due to their staff for their loyal co-operation and for the
excellent work they have drne in their new surroundings.

“The record of the Post Offios and of the Telegraphs for the year is eminent-
ly satisfactory. For the year 1911-12 the receipts of the Post Office amonnted
to £2.134,279 and the expenditure to £2,008,470, so that there was a surplus of
£126,809. Adding to this the sum of £16,030, representing the surplus for
the preceding year, we get a total of £171,839, which exceeds the deficit for
the two years 1908-09 and 1909-10 taken together by £100.852. Acoording
to the revised estimates the receipts for the year 1912-138 will amount to
£2,259,600 and the expenditure to £2,086,400; and, if our anticipations with
regard to the coming year are realised, the surplus for the year will exceed
£3800,000. The expansion of business and the curtailment of expenditure
during the past two yecars has fully restored the financial equilibrium of the
Department, which was seriously disturbed for a time by the great reductions
made in postage rates and the comprehensive measures taken to improve the
pay of the staff in all grades. I think, therefore, I am fairly entitled to say
that the financial position of the Post Office at the present time is highly
satisfaotory, and that we may look forward to even better results in the next
few years.

“Turning to Telegraphs, the Rovised estimates of revenue for the Indian
Telegraph Department exceed the Budget estimates by £44,100 owing to the

rosperity of the country during the year, while there is a corresponding
increase of £36.500 in expenditure, which is chiefly accounted for by the pur-
chase and installation of wireless apparatus. For next year we have budgeted
for an increase of £50,600 in Revenue and £87,200 in Expenditure, of which
Capital expenditure accounts for £44,600 and Revenue expenditure for
£12.700. The former is due to the extension of the wireless system, and the
latter is required to provide for the extra establishment necessary to deal with
the growth in traffio and for the cost of remodelling the wireless stations in
the Bay of Bengal. Provision has also heen made for the oxpansion of the
Telegraph and Telephone systems, and the Department has arranged to make
their funds for this purpose go further than before by using cheaper material
for erecting the less important lines.

“The details which I have just given belong to the every day life of the two
Departments; I turn now to the event of special interest in their history during
the current year, namely, the step forward which has been taken towards a
germanant. amalgamation of the Posts and Telegraphs. Last April, 8ir Charles

tewart-Wilson, the Director-General of the Post Office, was placed provision-
ally in charge of the two Departments with instructions to report whether a
complete fusion of the Posta{)and Telegraph services was feasible and advisable,
and, if so, to prepare n scheme for their gradual amalgamation. 8ir Charles
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considered that the problein could only be satisfactorily solved by an experi-
went, and he accordingly proposed to Government that a tentative amalzama-
tion should be camdied out in two selected cireles The prineip'e which he
recommended for adoption was to entrust the traflic administration to the two
Postmasters-General, and to place the engincering work of hoth Cireles in
charge of one officer of the Telegraph Department direetly subordinate to
himself. By this means he proposed to avoid the evils inseparable from the
system of dual control which had long impaired the efficient administiation
of the traffic side of the Department. He proposed, in effect. that engincers
should be employed solely for engineering work instead of also being entrusted,
as has hitherto been the case in the Telezraph Department, with trafiic duties,
in the ‘discharge of which specialised technical knowledge is nct required.
These proposals seccured the approval of the Government of India, and the
‘experiment was introduced in the Bombay and Central Circles, where it has
‘worked smoothly and successfully. In addition to this experiment, Sir Charles
‘Stewart-Wilson ‘and the Hon’ble Mr. Maxwell have, either one or the
other, visited nearly every important centre in India. and at every place have
.discussed the scheme with all bodies and persons who might he interested.
‘They have devoted no less labour and care to the investigation locally of the
‘interests and requirements of the staff, in accordance with the de<ire expressed
by Government lust {enr that all possible protection should be afforded to the
persona.l interests and prospects of the existing staff of both Departments in all
‘grades,
, “The draft scheme which is the outcome of their investizations is now
.urnder consideration by the Government of India and the Secretary of State,
and T cannot therefore discuss it to-day. But from what I *ave said I think
Z{Gohncil will acree that Sir Charles Stewart-Wilson and the Hon’ble Mr. Max-
well, who has been his righthand man throughout, have dealt with their part of
dhe task on an altogether admirable plan, which they have carried out at the
‘expense of much time and labour to themselves They have recognised—as
"Government have recognised from the beginning—that this is a matter in which
the public have especial rights. Whate:er affects postal and telegraphic com-
unications, affécts modern life on all its facets aliké in its pleasures and its
‘business, its public and private relations. They have spaied no pains therefore
'to take the public, and especially the commercial public, thoroughly into their
wonfidence, and'the Chambeis of ‘Commeice on their side have Feen most
shelpful in meeting them and thoroughl{ discussing the scheme They have
‘equally spared no pains in investigating by personal discussion and inquiry the
interests of the staffs of both Departments, with a view to devising proposals
“by whidh their prospects may be adequately and cfliciently safeguarded.

“I cannot close this review of the work of the two Departiments, without a
‘reference, however brief, to the lcss which they have sustained through the
‘departure on leave of Sir Charles Stewart-Wilson, preparatory to 1etircment.
:Bir Charles Stewart-Wilson has been Director-General of the Post Office since
;1906, and was made Director-General of the combined services of the Posts and
, Telegraphs, when the provisional appointment was'created, in April of last year
+with a view to testing the possibilities of amalgamation. During the reven
cyears of his rule over-the Post Office, he broucht that service *oa pitch f
“efficiency of which this country has every right to be prcud. His term will be

especially memorable—apart from the question of amalzamation—as having
witnessed the introduction of the reduced rates of postage which have
‘conferred upon the millions of poor people in India the inestimable
boon of probably the cheapest postal communication in the world. When
‘the question of placing the two services under one head arose, therc could
“‘be no doubt but that Sir Charles Stuart-Wilson was the bLest man who
-oould be found for the post. Many men nearing the end of their service
-miiht have hesitated about accepting a task involving the heavy work
and responsibility of the double administration and the preparation of the
-scheme of amalgamation; but Sir Charles undertook the duty readily and,
‘in spite of health which was not at its best, threw himself into it with his accus-
-Jomed -energy and with a characteristic optimism which made light .of diffi-
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culties. I have already referred to the manner in which that work has been
carried out, anil I need ouly add here that if, as I hope, amalgamation becomes
an accompli-hed fact in the future, if it proves the success which I venture to
hope it may, this result will be due in vory large measure to the manner iif
which it has been initiated under 8ir Charles Stuart Wilson’s guidance. It has
been my good foriune at diffcrent times to be associated with men of widely
variant types who each in their way have been i’;ifted with a real genius for
administration ; one characteristic they have all had in common. They have
Rossesscd the power of devolving uon-essential work on others; of avoiding the

urden of excessive detail; while at the same time owning an intimate and
almost magical knowledge of every essential factor in the organizations under
their charge. Sir Charles possessed this faculty in no small degrce. He never
allowed himeself vo be overburdened with masses of work which could be done
by subordinates ; ho was never too busy to give full time and thought to matters
of importance; yet he knew intimately all the intricacies of the complex
machine which he contiolled, and could meet any defect or emergency with
unfailing readiuess and resource. Add to this that he was a co-adjutor of imper-
turbable good huwmour and kindliness; a delightful companion and friend; and
Council, I think, will realise that, ably as we know his work will be carried on
by his successors, I, at loast, as head of his Department, may well feel a very
real sense of peisonal loss that the time has now come for his retirement.

‘I turn now to the Railways. According to custom I will ask my Hon’ble
friend, the President of the Railway Board, to lay before Council a review of the
progress made during the year, but I think it is desirable that I should say a few
words on the subject which has been of capital interest in the last 18 months—
the question of congestion. It is a problem of far-reaching importance,
affecting alike the commercial, industrial and agricultural interests of the
country ; aud it is only right that Council should have Government's policy in
the matter putclearly before them. First of all, asto the nature of the task
which has been set the railways. There has been an enormous and altogether
unprecelentel expansion of trale in the last two years. Our total import and
expoit trade in ffe calendar year 1912 showed an increare of £264 millions
over 1911 and of £42} millions over 1910. Bome of this inorease must be
put down to the rise in prices, but with all deductions made the ﬁ%urea are
still enormous. The statistics of shipping tell a very similar tale. Bo great
was the activity in foreign commerce Lghat the total tounage entered and
c'eared at Indian ports last year was moie than a million tons in excess
of the figures for 1911. The increases in exports of agricultural produce
especially have been phenomeaal. Saipments of grains of different kinds
incieased in the last two ycais by 48 million cwts. Barley aloce, which in 1910
was expo:tel inonly a trifling quantity, amountel last year to 13} million
cwts  And it is not too much to say that, when foreign trade has been so
markedly prospeous, the internal ade of the country, for which corre-
'%mltilngly 1ccent fizuies are not yet available, will not have "lagged far
“Now these figures indicate two things. They indicate the great strain
which has been put on the railways, and they also indicate that they have
/by no means brofien down under it. I have no desire to mi-imise the serious
.losses caused to pioducers and manufacturers by the delays to traffic and by
the undoubtel failure of the railways to carry all that has been offered ; but
.they arc entitled to this much credit; for, if their failure had been anything
‘like as complete as it has been represented in some quarters, this huge expan-
sion of the country’s trade could scarcely have taken place. Efficiency  of
‘railway transport is an essentinl factor of oommercial expansion’ in .any
country, but especially soin a country of vast size like India, wherea year
of excaptionally trade implies the movement of largely e;:l_:{m;ce;d
volumes of agricultural produce. ~In point of fact the carrying capacity -of
the railway has showa itself iemarkably elastic. The actual weight of goods
“carried in 1912 reached the record figure of 84 million tons—18 mitlion tons

“more ‘than'in".1911 and 19 millions more than in 1910. ~This" T venture-to

“think, is no mean’ achievement.
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“ The prosperity of the last two years has not been peculiar to India; it has
been world wide, gitnilarly the strain on railways would seem to have been a
very general experience in the great commercial countries of the world.
Students of the railway papers will have noticed that the same coml)lamts
have been heard in Franoce, Germauny, the United Kingdom, Australia, Canada
and the United States of America. A great railway expert in the United
States recently spoke of the disaster, I use his own word, with which the
commerce of the country was threatened by the deficiencies of the railways.
I do not mention these examples as in any way desiring to whittle away
Government’s responsibility for the losses and difficulties which the defects
of the railway have caused in India, any more than the responsibilities of
railway administrations in the United States could be lessened by American
railway magnates citing the troubles of Indian railways. But it is a significant
fact that the same phenomena should be producing themselves simultaneously
in countries like India, I'rance and Germany, where Government takes a
hand in the administration and management of the railways, and in those,
such as England and the United States, where railway management is
altogether a matter of private enterprise. I think the fact illustrates the
true nature of tho difficulty—the difficulty, namely, that railway facilities
oannot beyond a certain point be rapidly expanded to meet a sudden and
violent increase in demand. It will be said, no doubt, that Indian railways,
even in altogether normal years, are not equal to the demands made upon them.
That is not an entirely fair way of putting the case, for the difficulties of Indian
railway administration are enormously complicated by the seasonal nature of
Indian business, which means great pressure for a relatively short period of the
yearédpressura which is enhanced by an immense proportion of the produce ex-
pported having to be ahxf»ped from one of two ports. The railways are judged
by their success or failure during this busy period, and little or no allowance is

,made for difficulties of organising traffic eoouomical? to meet the varyin

demands at different times of the year. But I do not deny that there is t.rutﬁ
in the charge, and the rdilway policy of Government in the last few years
’has aimed steadily at its removal. The rate of progress has had to be condi-
tioned by finance, but at least Government have had a clear end in view.
Desirable and tempting as the further extension of railway oonstruction
‘would be, (Yovernment has consistently stayed its hand, and instead has
devoted far the larger part of the ocapital available in each year to the
dmprovement of ‘open lines and the provision of rolling-stock. In the last
five years the average _.%roggrtion so utilisel has been some three-fourths of
‘the whole. My Hon'ble Oolleague, the Finance Member, dealt in his speech
‘on the 1st March with the provision of capital for railways Ineced onl

remind Counoil that ‘this year the sum of £12 millions is being provided,
representing an increase of 1§ millionsover the revised res for last year, and
of more than £4 millions over the average expenditure during the three years
1909-10—1911-12. At thesame time the question has been t:ien up of making
it easier for the Railway Administrations to spend their allotted grants within
‘the financial year and thus avoid lapses. Some of the causes which lead to
‘lapses are outside our control; they depend on the activity of the English

-~markets, the demand for railway material in other countries or the oceurrence

,of labour troubles. Butf in 8o far as . they depend on our machinery for financ-
ing railways, they are being olosely examined and good results have already
shown themselves in the current year in which the anticipated lapsoc seems
likely to be much smaller than recently. I hope that an even greater
improvement may be achieved in future.

.. “Oneother point I must touch on and I will then not detain Council further
Itiis not enouzh to have plenty of money to spend ; we must be sure that it is being
spent the right way, amf that the existing railway facilities are being utilised to

e best advantage. ‘It was this consideration no doubt which led the Bengzlr
Chamber of Commerce and the East India Committee of the London Cham
of Commerce to press for an outside expert inquiry into our railways, Govern-
ment have very carefully considered this suggostion, but, onthe whole, its adop-
tion in the present ciroumstarces has appeared to them inadvisable. I'need not
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give our reasons in detail, but broadly what has influenced us is that such an
inquiry would inevitably take a very long time; it would ex hypothesi be con-
ducted by a person or persons unfamiliav with the special conditions and diffi-
oulties of Indian railway administration, which has dangers of its own; and as
thero is no reason to supposc that the different Railway Administrations and the
Railway Board are not fully cognisant of the immediate improvements required,
insufficient grounds would seem to exist for risking these disadvantages. I think
anyone who studies the detailed lists of works included in the Programme for the
next three years will be satisfied that the needs of our railways are well under-
stood and are being met. At the same time we are very far fiom wishing to
debar ourselves from the advantage which may be reaped from experience in
other lands. In a country such as India, cut off from actual railway coutact
with other countries, it would be always possible that ovur methods might be
getting rusty; besides, every country has something to learn from another
in-railway matters, and it is of great value to sec how diflicultics have been
surmounted or at least grappled with by other nations, whose ruilway problems
are in some respects similar to our own. \What has scemed Lo us the best
policy is from time to time to send our own men, who of course are thoroughly
conversant with Indian conditions, to study special methods in other countries
and to examine how far they might be applicable in India; and to combine
this with bringing over to India foreign experts to help us in specific cases and
for specific purposes. We thus avoid the delay inseparable from a large
inquiry ; and we avoid the risk of having forced upon Indian railways
methods not suited to their circumstances, In pursuance of this policy,
Major Cameron, of the North-Western Railwﬁy. was scut early last year to
Canada and America to study the possibility, of introducing on Indian
railways the A. B. C. despatoh system whioch has been specially devised
to meet the requirements of traflic over long leads of single line—a ve
familiar condition in India. If in light of Major Cameron’s Repoit, this
system, which I understand has been amazingly successful in 1iucreasing

e carrying capacity of American and Canadian lines, is found likely to prove
workable in India, we shall endeavour probably to obtain tho services of
Amerioan or Canadian experts in introducing it experimentally on one of the
Btate-worked railways. Similarly advantage has recently Leen tuken of Mr.
Merz, the well-known expert in eleotrification, being in the Ea<t, to obtain
reports from him on the possibilities of cleotrification for suburban traffic on
the Great Indian Peninsula and Bombay, Baroda aud Central India Railways
at Bombay and on the Easteri Bengal State Lluilway at Calcutta. The use
of eleotrical power has played a very important part lately in western coun-
tries in expediting local traffic and preventing congestion in the neighbourhood
of large terminal stations, and it has been well worth our while to obtain
export opiaion as to its potentinlities in our most crowded areas. It ison
the e lines, rather than by a goneral, and therefore perhaps rather diffuse,
inquiry that Government think outside experience can be most practically
aud usefully applied to our railways. The two instances I have given are
fraughe with very far-reaching possibilities, and the Railway Doard have
under coasideration whether action of & similar kind might not advantage-
ously be taken in other divections. In the meantime, as Council is aware, Bir
Henry Burt has been appointed temporarily as an Additional Member of the
hailway Board solely to investigate on the spot causes of congestion, and to
advise what steps might be taken to bring about some immediate relief;
and I think the commercial representatives here in Council will agree that he
has already achieved very valuable results in the areas which he has visited.

“ I have not attempted to discuss comprehensively the whole problem of
congestion on I[ndian Railways, a task which would involve far too large a draft
on the time of Council. I have merely endeavoured briefly to explain the
principles on which we are grappling with it. Let me conclwle by summaris-
Ing them. Asa lpurely temporary measure, Government have placed one of .
their most capable railway officers on special duty in order to assist and advise
Bailway Adwministrations in congested areas. Their policy for the future
is to continuc to devote to open lines, until they have reached the necessary
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standard of efficiency, the lion’s’ share of the annual capital grants. They
are endeavouring to effeot arrangements which will facilitate the expenditure
within the year of the allotted grants and avoid the lapses which have been
a too frequent characteristic of our railway finance.in the past. Lastly, as I
think I have shown, they are not negleoting tho problem of low the grants
may best be spent, and how India may best benefit by the oxperience gained
by men responsible for the management of railways in other lands.”

The Council adjourned to Baturday, the 8th ilarch, 1913.

W. . VINCENT,

Seoretary to the Gocernment of India,
Legisiative Depariment.
DevuI, L _
The 17th Maroh, 1913,





